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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Original Application No. 435 of 2025

In the matter of

News Item titled "Ludhiana: Dairy waste destroying STPs says
Seechewal" appearing in The Hindustan Times dated 14.08.2025.

Short reply / Status Report by way of affidavit of Er. Jaspal Singh,
Environmental Engineer, Regional Office-3, Ludhiana on behalf of respondent no.
1 Punjab Pollution Control Board.

I, the above-named deponent, do hereby solemnly affirm and state
as under:

RESPECTFULLY SHOWETH

1)  That the Hon'ble National Green Tribunal in exercise of Suo Moto Powers
has taken cognizance of a news item titled "Ludhiana: Dairy waste
destroying STPs says Seechewal” appearing in The Hindustan Times dated
14.08.2025 and registered the case as Original Application No. 435 of 2025.

2)  That the news item highlighted the inspection of Haibowal and Balloke
treatment plants by Rajya Sabha MP and Environmentalist Sh. Balbir Singh
Seechewal. It was pointed out in the news item that dairy owners are
discharging cow dung directly into the sewerage system. The Haibowal and
Tajpur Plants are receiving excess wastewater then the capacity of the
plant and all the waste from the drain in the Haibowal Dairy Complex area
was flowing into Budha Nallah including liquid waste (Urine and wash
water) from nearly 60 dairies. The article further points to the facts has
Balloke has three Sewage Treatment Plants with capacity of 152 MLD, 105 /| _,l
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MLD and 60 MLD, all of which are receiving cow dung from dairy from any
monitoring or control. The miscreants have illegally damaged sewage
pipelines and connected them directly to the drainage network, effectively
bye passing the treatment systems and environmental safeguards.

That after consideration of the matter, this Hon'ble Tribunal was pleased
to pass an order dated 01.09.2025 thereby impleading the Punjab Pollution
Control Board, through its Member Secretary; Municipal Corporation,
Ludhiana, through its Commissioner; Department of Water Supply &
Sanitation, Punjab, through its Principal Secretary; Central Pollution Control
Board, through its Member Secretary and the Department of Animal

Husbandry, Punjab as respondents in the case with direction to file their
response in the case.

That after examination of the case and that of the news item published in
the Hindustan Times on 14.08.2025 it is submitted that there are 02 dairy
complexes, two Effluent Treatment Plants at the dairy complexes to treat
the wastewater of the dairy complexes and three Sewage Treatment Plants

at Balloke to treat the wastewater of Ludhiana town. The facts in this regard
are summarized below:

A) Dairy Complexes

There are two dairy complexes in Ludhiana the details of which are as
under:

i) Haibowal Dairy Complex

Haibowal Dairy Complex is having around 440 dairies with
approximately 30,000 animals and corresponding cow dung
generation from this complex is estimated @ 350 MT/Day

Tajpur Road Dairy Complex
Tajpur Road Dairy Complex is having around 190 dairies with

approximately 12,000 animals and corresponding cow dung
generation from this complex is estimated @ 180 MT/Day.



B) Effiuent Treatment Plants (ETPs)

The Municipal Corporation, Ludhiana (MCL) through Punjab Water Supply
and Sewerage Board (PWSSB) has Installed two ETPs to treat the liquid
waste generated from the dairy units as under:

) Effluent Treatment Plant (ETP) of capacity 3.75 MLD at Haibowal
Dairy Complex, Ludhiana.

i) Effluent Treatment Plant (ETP) of capacity 2.25 MLD at Tajpur Road
Dairy Complex, Ludhiana

ii)  The Punjab Water Supply and Sewerage Board (PWSSB) is operating
both the above ETPs through Private Contractor.

C) Sewage Treatment Plants (STPs)

The Municipal Corporation, Ludhiana has also Installed three Sewage
Treatment Plants at Balloke, Ludhiana to treat the wastewater of Ludhiana
Town as under:

1) Sewage Treatment Plant (STP) of capacity 152 MLD
ii}) Sewage Treatment Plant (STP) of capacity 105 MLD

i)  Sewage Treatment Plant (STP) of capacity 60 MLD

5) That the dairy complexes, the Effluent Treatment Plants and the Sewage
Treatment Plants are being monitored by the officers of the Punjab
Pollution Control Board at Ludhiana from time to time and the relevant facts
in this regard are mentioned in the following paragraphs.

6) That both the dairy complexes and ETPs were monitored by the officers of
the Board at Ludhiana and due to non-compliances, notices to issue
directions u/fs 33-A of the Water (Prevention and Control of Pollution) Act,
1974 were separately Issued to the Commissioner, Municipal Corporation,
Ludhiana and the Executive Engineer, Punjab Water Supply and Sewerage
Board, Ludhiana vide letter no. 1135-1137 dated 27.02.2025 (in respect of
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Effluent Treatment Plant of capacity 2,25 MLD located at Tajpur Road,
Ludhiana) and letter no.1163-1165 dated 28.02.2025 (in respect of Effluent
Treatment Plant of capacity 3.75 MLD also located at Tajpur Road,
Ludhiana) with an opportunity of hearing before the Chairman of the Board
on 18.03.2025. A copy of letter no. 1135-1137 dated 27.02.2025 vide which
notice was issued to the Effluent Treatment Plant of capacity 2.25 MLD is
enclosed as Annexure R 1/A and a copy of letter no.1163-1165 dated
28.02.2025 vide which notice was issued to the Effluent Treatment Plant of
capacity 3.75 MLD is enclosed as Annexure R 1/B.

That the hearing before the Chairman of the Board on 28.03.2025 in
respect of 2.25 MLD Effluent Treatment Plant and 3.75 MLD Effluent
Treatment Plant was attended by Sh. Ekjot Singh, Executive Engineer on
behalf of Municipal Corporation, Ludhiana and Sh. Gurpreet Singh, Sub
Divisional Engineer on behalf of Punjab Water Supply and Sewerage Board.
The submissions made by the officers in respect of 2.25 MLD Effluent
Treatment Plant and 3.75 MLD Effluent Treatment Plant are reproduced
below:

i) 2.25 MLD Effiuent Treatment Plant

Sh. Ekjot Singh, Executive Engineer of the Municipal Corporation,
Ludhiana and Sh. Gurpreet Singh, SDE of the PWSSB attended the
hearing. The Sub Divisional Engineer, PWSSB Informed that all the
drains carrying cow dung shall be connected with the Effluent
Treatment Plant conveyance system by 30.04.2025. He further
informed that due to entrainment of cow dung, problem is being
faced in operation of ETP. The Executive Engineer of the Municipal
Corporation, Ludhiana submitted a written reply of Joint
Commissioner, Ludhiana. Vide reply the Joint Commissioner,
Municipal Corporation, Ludhiana submitted that the work petitioning
to operation of ETP, constructing the drains and dairy unit
connections falls within the purview of PWSSB and necessary
instructions In this regard had already been given by the Municipal
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Corporation, Ludhiana to the PWSSB. He further informed that the
daily generation of cow dung from the dairy unit cluster is estimated
to the tune of 175MTD and an agreement for uplifting of the same
has been got executed with a private agency and the said agency
shall start uplifting the entire cow dung generated on daily basis by
30.04.2025. The Sub Divisional Engineer, PWSSB informed that all
the drains carrying cow dung shall be connected with the ETP
conveyance system by 30.04.2025.

3.75 MLD Effluent Treatment Plant

Sh. Ekjot Singh, Executive Engineer of the Municipal Corporation,
Ludhiana and Sh. Gurpreet Singh, SDE of the PWSSB attended the
hearing. The Sub Divisional Engineer, PWSSB Informed that all the
drains carrying cow dung shall be connected with the ETP
conveyance system by 30.04.2025. He further informed that due to
entrainment of cow dung, problem is being faced in operation of
ETP. The Executive Engineer of the Municipal Corporation, Ludhiana
submitted a written reply of Joint Commissioner, Ludhiana. Vide
reply the Joint Commissioner, Municipal Corporation, Ludhiana
submitted that the work petitioning to operation of ETP, constructing
the drains and dairy unit connections falls within the purview of
PWSSB and necessary instructions in this regard had already been
given by the Municipal Corporation, Ludhiana to the PWSSB. He
further informed that the daily generation of cow dung from the
dairy unit cluster is estimated to the tune of 350MTD. Out of which
CBG plant has been installed for handling of cow dung @200 MTD
and cow dung to the tune of 50 MTD is being lifted on regular basis.
Thus, the excess cow dung being generated on the said dairy cluster
14 about 100 MTD and an agreement for uplifting of the same has
been got executed with a private agency and the said agency shall
start uplifting the entire cow dung generated on daily basis by

30.04.2025.

=
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8) That the Chairman of the Board observed that the work relating to proper

9

uplifting of cow dung and treatment of wastewater generated from the
dairy units falls in the purview of Municipal Corporation, Ludhiana and
Municipal Corporation, Ludhiana cannot shy away from its responsibility by
just saying that the work is to be done by the PWSSB. After hearing the
officers of the Municipal Corporation, Ludhiana, Punjab Water Supply and
Sewerage Board and Punjab Pollution Control Board and considering the
material facts of the case, the Chairman of the Board decided that
Environmental compensation be imposed on the Municipal Corporation,
Ludhiana w.e.f. 15.11.2024 to 28.03.2025 for deteriorating the
environment, the Environmental Engineer, Regional Office-3, Ludhiana
shall calculate the Environmental Compensation for the said period and
submit report. Environmental Compensation calculated by Environmental
Engineer, Regional Office-3, Ludhiana shall be sent to the EC verification
committee and thereafter separate orders for the Imposition of
Environmental Compensation shall be issued, the Municipal Corporation
Ludhiana shall deposit the Environmental Compensation already imposed
by the Board on it, the Municipal Corporation Ludhiana shall ensure that all
the cow dunig generated from the dairy units is lifted and disposed of in an
environmentally sound manner/vermicomposting by 30.04.2025, the
PWSSB shall connect all the drains of dairy units with the conveyance
system of ETP of 3.75 MLD capacity located at Haibowal, by 30.04.2025,
the concerned departments shall also comply with the decisions of the
previous hearing dated 14.11.2024. It was also decided that the
Environmental Engineer, Regional Office-3, Ludhiana shall visit the ETP,

immediately after 30.04.2025 and submit report alongwith conclusive
recommendations.

That the proceedings of hearing held on 28.03.2025 were conveyed to the
Commissioner, Municipal Corporation, Ludhiana and the Executive
Engineer, Punjab Water Supply and Sewerage Board vide letter no. 2293-
94 dated 11.04.2025 (in respect of ETP of 3.75 MLD at Haibowal Dairy
Complex, Lu;lhiana) and vide letter no. 2296-97 dated 11.04.2025 (in

G



respect of ETP of 2.25 MLD at Tajpur Road Dairy Complex, Ludhiana) for
compliance. A copy of letter no. 2293-94 dated 11.4.2025 is enclosed as
Annexure R 1/C and a copy of letter no. 2296-97 dated 11.04.2025 is
enclosed as Annexure R 1/D.

10) That further it is submitted that a meeting along with a site visit to the
Dairy Complex, Haibowal, under the chairmanship of Rajya Sabha MP and
Environmentalist Sh. Balbir Singh Seechewal, was conducted on 13-08-
2025 with the concerned departments. During the visit, the following main

observations were made:

i.  Some dairies were discharging its dairy wastewater and cow

dung directly into sewer leading to STP Balloke.

ii. Manure pits had been constructed outside some dairies;
however, the manure had not been removed for a long time.
A significant quantity of cow dung and wastewater had
accumulated on the road adjacent to the Buddha Dariya.
This wastewater was originating from some dairies and was

accumulating on the road.

iii. The housekeeping of the area was poor and un pleasant

smell was also observed in the area.

iv.  During visit it was directed to the PWSSB/ MCL to disconnect
the sewer connection of the dairies leading to STP Balloke
and to connect the same with 3.75 MLD ETP at the Dairy
Complex, Haibowal.

11) That the ETP 3.75 MLD Haibowal Dairy Complex was again visited on
14.10.2025 by the officers of the Board and it was observed as under:

Large quantity of cow dung was still being received at the
inlet of the ETP, which was adversely affecting its
functioning.

The samples were also collected from the outlet of the ETP,

and as per analysis report, various parameters are pH =

Cﬁﬁ ;

13
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7.5, TSS = 156 mg/l, TDS = 1445 mg/l, COD = 380 mg/l,
BOD = 72 mg/l, Oil & Grease = 12 mg/I, T. coli (MPN/100
mL) = 790 & F. coli (MPN/100 mL) = 230. The above
results indicate that various parameters exceed the

permissible limits.

iil.  The Effluent Treatment Plant operator stated that the inlet
flow is significantly higher than the designed capacity of
the Effluent Treatment Plant. While the installed capacity
is 3.75 MLD, the inlet flow ranges between 4 to 5 MLD,
causing overflow at the inlet and adversely affecting the
overall performance of the Effluent Treatment Plant.

iv.  The flow meter at outlet is not working properly. The detail
of incoming effluent is being maintained from the SCADA
system of the SBR tanks.

v. The record regarding receipt of the liquid waste at ETP was
also checked and as per the record the average incoming
flow at the inlet of ETP for the period 01.04.2025 to
31.10.2025 is 6.78 MLD, which is on higher side as per the
designed capacity of the ETP. Hence, the water intake at
the dairies is not being regulated resulting in excess

discharge.

12) That it is relevant to mention here that meanwhile, a survey of the Buddha
Dariya was again conducted on 07-11-2025 by Rajya Sabha MP and
Environmentalist Sh. Balbir Singh Seechewal along with the concerned
departments. During the survey, the following observations were made:

i. Approximately 10-12 dairy units were still found
discharging their wastewater directly into a sewage
pipeline near the slaughterhouse, the PWSSB yet has not
connected the same with the ETP. This sewage pipeline

leads to STP Balloke and may be affecting its functioning.
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ii. A significant amount of wastewater and cow dung was
found stagnant on the streets within the Dairy Complex,
Haibowal.

iii.  Though the MCL has made agreement with a private firm
for the lifting of cow dung from the dairy complex but
some dairy owners are still discharging cow into the
conveyance system of ETP due to which large quantity of
cow dung is coming at ETP Haibowal.

That it is further pertinent to mention here that the three STPs of capacity
152 MLD, 105 MLD & 60 MLD at Balloke were also monitored by the officer
of the Board on 30.09.2025 and as per analysis report, the STP of capacity
60 MLD is achieving the prescribed standards, but the STPs of capacity 152
MLD and 105 MLD are not achieving the prescribed standards.

That it is also important to mention here that a Compressed Biogass Plant
(CBG) plant of capacity to handle cow dung @ 235 MT/day has already
been installed at Haibowal Dairy Complex and is operating successfully.
There is also a proposal of Punjab Energy Development Agency (PEDA) to
install 01 CBG plant of capacity to handle cow dung @ 300 MT/day at
Haibowal Kalan, Ludhiana and one more CBG plant of capacity to handle
cow dung @ 300 MT/day at Tajpur Road, Ludhiana.

That further it is submitted that some dairy owners had illegally damaged
sewage network/ drain leading to ETP Tajpur Road from the dairy units to
discharge wastewater (containing cow dung) directly into Buddha Dariya.
Considering these facts, the Executive Engineer, Punjab Water Supply and
Sewerage Board has got FIR no. 0221 dated 29.08.2025 registered u/s 324
(2), 324 (6), 280 of Bharatiya Nyaya Sanhita 2023 and Section 3 of the
Prevention of Damage to Public Property Act, 1984 at Police Station,
Division 7 of Police Commissionerate, Ludhiana. A copy of FIR no. 0221
dated 29.08.2025 is enclosed as Annexure R 1/E.

That it is further relevant to mention here that in compliance to the
decisions of the hearing taken by the competent authority of the Board

(LA
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during the course of hearing held on 14.11.2024, the Punjab Pollution
Control Board has imposed Environmental Compensation (EC) amounting
to Rs. 3.60 Crore upon Municipal Corporation, Ludhiana vide order no. 68
of 10.03.2025 for the period from 01.01.2021 to 30.06.2022 for the delayed
installation of Effluent Treatment Plants of capacity 3.75 MLD at Haibowal
Dairy Complex and 2.25 MLD capacity at Tajpur Road Dairy Complex. A
copy of order no. 68 dated 10.03.2025 issued for imposition of
Environmental Compensation upon Municipal Corporation, Ludhiana is
enclosed as Annexure R 1/F. However, the Municipal Corporation,
Ludhiana has not yet deposited the Environmental Compensation
amounting to Rs. 3.6 crore. The Regional Office-3, Ludhiana has written a

letter bearing no. 3627 dated 19.11.2025 to Municipal Corporation,

Ludhiana to immediately deposit the amount of Rs. 3.6 croré towards

Environmental Compensation. A copy of letter no. 3627 dated 19.11.2025

is enclosed as Annexure R 1/G. Itis important to mention here that the

case for further imposition of Environmental Compensation for the period
from 15.11.2024 to 28.03.2025 upon Municipal Corporation, Ludhiana for

deteriorating the environment is under process.

That further it is submitted that due to the non-compliances observed
during the inspection of ETPs of 3.75 MLD and 2.25 MLD installed in the
Dairy Complexes as explained in the preceding paragraphs, further notices
to issue directions u/s 33-A of the Water (Prevention and Control of
Pollution) Act, 1974 in respect of ETP of capacity 3.75 MLD and of capacity
2.25 MLD have been issued to Commissioner, Municipal Corporation,
Ludhiana and Executive Engineer, Punjab Water Supply and Sewerage
Board vide letter no. 6590-91 dated 20.11.2025 and letter no. 6587-88
dated 20.11.2025 respectively with an opportunity of personal hearing
before the Competent Authority of the Board on 27.11.2025. A copy of
letter no. 6590-91 dated 20.11.2025 (in respect of ETP of capacity 3.75
MLD) is enclosed as Annexure R 1/ H and copy of letter no. 6587-88
dated 20.11.2025 (in respect of ETP of capacity 2.25 MLD) is enclosed as

Annexure R 1/1.
“ g\
A
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18) That the Board has already taken action against Municipal Corporation,
Ludhiana for the delayed installation of Effluent Treatment Plants of
capacity 2.25 MLD and 3.75 MLD at Dairy Complexes with the imposition
of Environmental Compensation amounting to Rs. 3.6 crore. Further action
against Municipal Corporation, Ludhiana will be taken after hearing the
officers of Municipal Corporation, Ludhiana and punjab Water Supply and
Sewerage Board, Ludhiana.

19)  That the short reply / status report is hereby submitted in compliance to

order dated 01.09.2025 for kind consideration and appropriate orders of

the Hon'ble Tribd st the afticavt 524,/ GPA nas
been readover & explaiied to the deponent

executant who seemed Correctly to Unfgronant
etand the same at the fime making there X ;
Dated: 2 | ’ \ l Q08 & (Er. Jaspal Singh)

Environmental Engineer,
Punjab Pollution Control Board,

Place: Ludliana Regional Office-3, Ludhiana
(On behalf of Punjab Pollution Control Board

respondent no.1)

VERIFICATION:

Verified that the contents of the above short reply / status report by way

of affidavit of the deponent are true and correct as derived from the official record.

No part of the above reply / status report is false and nothing material has been

kept concealed therein.

Dated: 9 5” \«QO@A’ (Er. Jaspat Singh)

Environmental Engineer,
Punjab Pollution Control Board,

Place: LA&J’UW Regional Office-3, Ludhiana
(On behalf of Punjab Pollution Control Board
respondent no.1)

Aftasted s')Oentmed

NOTARY PUBLIC
Ludhiana (Punjab)

“21NOY 2028
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Zonal Office-I1, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana
E-mail: seez02ldhppcb@yahoo.com Ph No. 0161-2670141
No. PPCB/SEE/Z0-2/LDH/2025/............ Regd./speed post Dated ................. 2
To Alefrd3 AQYAR dedirz! E"I.E'W' i
1. The Commissioner, 52 7. 77 e
Municipal Corporation, Ludhlana. '
2. 'E’xeﬁu:\\l; Engl:eer,l is Soard e 55 M ask3
unjab Water Supply and Sewerage Boar quF
Ludhlana. fedt = bbb 05 /_3} a5
Sub: Notice to Issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended In 1988- M/s ETP of capacity 2.25 MLD located
at Tajpur Road, Ludhiana.

Whereas, It is mandatory on part of the local body/establishment to obtain
consent to establish and/or expansion of the establishment ufs 25/26 of the Water (Prevention
& Control of Pollution) Act, 1974 and u/s 21 of the Alr (Prevention & Control of Pollution) Act,
1981.

And whereas, it Is also mandatory on part of the local body/establishment to
obtain consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 for discharge of sewage or trade effluent into sewer or onto land or through any
other mode of disposal from its premises.

And whereas, it is also mandatory on the part of the local body/establishment to
provide adequate & appropriate effluent/sewage treatment and pollution control facilities to
bring down the concentration of various pollutants in the sewage or effluents being discharged
from the outlet being operated by the local body, within the permissible limits prescribed for
such establishments.

And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water
Supply & Sewerage Board, Ludhiana (PWSSB) has constructed an ETP of capacity 2.25 MLD at
Tajpur Road, Dairy Complex, Ludhiana for the treatment of waste water generated from the
dalry units situated in the complex.

And whereas, the Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB)
was granted "Consent to Establish" NOC under Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981 for the establishment of this plant
and for the disposal of treated effluent @ 2.25 MLD into Buddha Nallah, which had expired on
17.11.2023.

And whereas, the ETP was commissioned in June 2024 and the ETP was visited
by the officer of the Board on 02.09.2024 alongwith the operators of the ETP and it was
observed that most of the dairy units have not been connected with the sewer network of the
ETP by the concerned authorities, especially entire dairies situated around B block of the ETP
are yet to be connected with the ETP. Although the dalry units of this complex are connected
with the conveyance drains of ETP but these drains are yet to be connected with the ETP and
presently waste water of these drains Is discharged into Buddha Nallah through bye pass
arrangements. Further some RCC dralns installed by the department to shift the waste water of
the dairy units upto the ETP are having openings into the existing outlets/ drains falling into
Buddha Nallah.

And whereas, Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) has
provided bye pass arrangements with the conveyance system to bye-pass entire water Into
Buddha Nallah before arriving Into ETP for the treatment. Dairy units situated at LHS of Vijan
Nagar pulll road are also yet to be connected with the conveyance system of ETP.

And whereas, the Municipal Corporation, Ludhlana (MCL) & Punjab Water
Supply & Sewerage Board, Ludhiana (PWSSB) have commissioned ETP without connecting all
dalries with the conveyance system and have intentionally provided bye-pass arrangements
with Its conveyance system to bye-pass waste water into Buddha Nallah before arriving the
same upto the ETP.

lulFu ge
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udhlana was
And whereas, earlier the Commissioner, Municipal Corporation, L

given personal hearing before the Chalrman of the Board on 07.07.2022 for dolo:.l'; dt’:;

construction work of ETPs of dairy units and the proceedings of the hearing oy C%nn ’

the Municipal Corporation, Ludhlana (MCL) vide Boards letter no. 5119 dated 04.08.2 : 'wlt!'
And whereas, the Municipal Corporation, Ludhiana (MCL) & punla Water

Supply & Sewerage Board, Ludhlana (PWSSB) was violating the provislons of the 1O

(Prevention & Control of Poltution) Act, 1974,

And whereas, accordingly, notice to Issue directions u/s 33-A of the wm;

(Prevention & Control of Pollution) Act, 1974 as amended in 1988 was Issued to the Municlpa

Corporation, Ludhlana (MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB)

With an opportunity of personal hearing before Chairman of the Board on 25.10.2024

Postponed to 14.11.2024, wherein it was decided as under: )

1. The order for Imposition of Environmental Compensation of Rs. 3.6 Crore be issued
Immedlately. Further, Environmental Engineer, Regional Office-3, Ludhiana calculate the
Environmental Compensation for the period of violation I, from 01.07.2021 to tilldate.

2. The Municipal Corporation authorities shall guide all the dairy units to make the adequate
arrangement to separate the liquid waste and cow dung and ensure the compliance. The
Municipal Corporation authorities shall also make adequate mechanism by adopting
decentralised approach to Iift the cow dung from each dairy and shall make adequate
sclentific arrangement for disposal of the cow dung. The Municipal Corporation authorities
shall also explore the possibility of utilisation of land for dumping of cow dung located on
Tajpur Road as requested in the Misslon Tandrust Punjab's project being carried by GNDU
as a model system to manage cattle dung.

3. The Municipal Corporation authorities shall also explore the possibility of supplying the cow
dung to vendors engaged in the verml-composting or any other environmentally sustainable
practice. They may also contact Mr. Ravi Gauba, AEE Punjab Pollution Control Board HQ-3,

In case any technical guldance Is required for the eco management of the cattle dung either
through verml-composting or through other environmentally sustainable practices.

4. The Punjab Water Supply & Sewerage Board, Ludhiana shall ensure that all the dairy units
are connected with the ETP, immediately and the ETP Is operated efficiently. The Punjab
Water Supply & Sewerage Board shall also coordinate with the Municipal Corporation
authorities to overcome any of the Issues pertaining to smooth operation of the ETP.

5. The Environmental Engineer, Regional Office-3, Ludhiana shall visit the ETP, immediatelv
after 15 days and submit report alongwith conclusive recommendations.

And whereas, the proceedings of aforesaid personal hearing were conveyed to
the Municipal Corporation, Ludhlana and Punjab Water Supply & Sewerage Board, Ludhiana
vide letter no. 6711-12 dated 09.12.2024.

And whereas, the Municipal Corporation, Ludhiana has not yet started lifting the
cow dung from the Tajpur Dairy complex and has not connected all dairy units with CETP as
effluent of some dalries Is still being discharge into Buddha Nallah through drains/ direct
outlets.

And whereas, the Municipal Corporation, Ludhiana and Punjab Water Supply &
Sewerage Board, Ludhlana Is not complying with the decisions of personal hearing dated
14.11.2024 and stlll violating the provisions of the sald Act, due to above said reasons.

And whereas, the matter has been considered by the Competent Authority of
the Board and It has been decided to Issue notice u/s 33-A of the Water (Prevention & Control
of Pollution) Act, 1974 as amended in 1988 to the Municipal Corporation, Ludhiana (MCL) &
Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) alongwith an opportunity of
personal hearing before Chalrman of the Board before Issuing directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974, which may include the following directions:

1. That the Environmental Compensation based on the polluter pays principle for the damage
belng caused to the environment, shall be Imposed on the Municipal Corporation, Ludhiana
(MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB).

2. That legal action shall be Initiated against the against the responsible persons of the
Municipal Corporation, Ludhlana (MCL) & Punjab Water Supply & Sewerage Board,
Ludhlana (PWSSB) due to the above violations and due to continuous non- compliances to
the directions given by the Board from time to time.

”2|_l."n—gc
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As such, you are, hereby, given an o
b ' ’ Pportunity to file objections, If any, on the
proposed actions before the Chairman of the Board on 18.03.2025 ot 11:00 AM In his office at
Vatavarsn Bhawan, Punjsb Pollution Control Board, Nabhas Rosd, Heed Office, Patlals, falling

which the proposed action shall be taken or any other action deemed fit In the matter will be
taken without any further notice/ opportunity.

LA
For and on behalf of

- Chalrman, Punjab Pollutlzn (_:Tmol Board
Endll. No. ll 3'1 Dated p’ A {

A copy of the above Is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Reglonal Office-3, Ludhlana for Information & necessary action. He Is
requested to Inform the MCL and PWSSB regarding date and time of personal hearing and
ensure the presence of representative of MCL and PWSS8 during the hearing.

fe t'“’/ J7 114

For and on behalf of
Chalrman, Punjab Pollution Control Board
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«r’ [1, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana

Zonal Office-
E-mail: seez02ldhppcb@yahoo.com Ph No. 0161-2670141

'EZ»CBISEEIZO-ZILDNIZOISI------------ eed Dated ... "
To . ks RDRR SETAANZ AT 1R
1. The Commissioner, o i ;?'T e
Municipal Corporation, Ludhiana. o .
2. Executive Engineer, - E'FML.:M
Punjab Water Supply and Sewerage Board '
Ludhiana. ot 5 BAY. HAS)3)s
Sub: Notice to Issue directions u/s 33-A of the Water (Prevention & Control of

Pollution) Act, 1974 as amended in 1988 - M/s ETP of capacity 3.75 MLD
located at Tajpur Road, Ludhlana.

Whereas, it Is mandatory on part of the local body/establishment to obtain
consent to establish and/or expansion of the establishment ufs 25/26 of the Water (Prevention
& Control of Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act,

1981.
And whereas, it is also mandatory on part of the local body/establishment to

obtain consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 for discharge of sewage or trade effluent into sewer or onto land or through any

other mode of disposal from its premises.
And whereas, it is also mandatory on the part of the local body/establishment to

provide adequate & appropriate effluent/sewage treatment and pollution control facilities to
bring down the concentration of various pollutants in the sewage or effluents being discharged
from the outlet being operated by the local body, within the permissible limits prescribed for

such establishments.
And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water

Supply & Sewerage Board, Ludhiana (PWSSB) has constructed an ETP of capacity 3.75 MLD at
Tajpur Road, Dairy Complex, Ludhiana for the treatment of waste water generated from the

dairy units situated in the complex.
And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water

Supply & Sewerage Board, Ludhiana (PWSSB) has constructed an ETP of capacity 3.75 MLD at
}'aibowal Dairy Complex, Ludhiana for the treatment of waste water generated from the dairy

units situated in the complex.
And whereas, Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) was

granted "Consent to Establish" NOC under Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981 for the establishment of this plant and for
the disposal of treated effluent @ 3.75 MLD Into Buddha Nallah, which had expired on

14.03.2024.
And whereas, the ETP was commissioned In June 2024. Recently some industrial

associations have forwarded a video clip of an open drain containing untreated waste water of
Haibowal dairy complex falling into guddha Nallah near Balloke Bridge to the Deputy
Commissioner, Ludhiana and the said video clip is also getting viral on social media. The Deputy
C>mmissioner took serious view of the matter and desired immediate remedial measures.
Further this matter has been deliberated in various meeting of the Buddha dariya.

And whereas, the ETP was visited by the officers of the Board on 02.09.2024
alongwith the operators of the ETP and It was observed that most of the dairy units have not
been connected with the sewer network of the ETP by the concerned authorities, especially
entire dalries situated at LHS of Balloke road are yet to be connected with the ETP and
presently waste water of these dalries is discharged Into Buddha Nallah through an open drain.
Further some RCC drains Installed by the department to shift the waste water of the dairy unit's
upto the ETP are having openings Into the existing outlets/ drains falling into Buddha Nallah.
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And whereas, Punjab Water Supply & Sewerage poard, Ludhtana (PWSSB) has
provided bye pass arrangements with the conveyance system t0 bye-pass entire water Into
Buddha Nallah before arriving Into ETP for the treatment.

And whereas, the Municipal Corporation, Ludhlana (MCL) & Punjab Water
Supply & Sewerage Board, Ludhlana (PWSSB) have commissloned ETP without connecting all
dalrles with the conveyance system and have Intentionally provided bye-pass arrangements
with Its conveyance system to bye-pass waste water Into Buddha Nallah before arriving the
same upto the ETP,

And whereas, earller the Commissioner, Municlp
given personal hearing before the Chalrman of the Board on
construction work of ETPs of dalry units and the proceedings of
the MCL vide Boards letter no. 5119 dated 04.08.2022.

And whereas, the Municipal Corporation, Ludhl
Supply & Sewerage Board, Ludhlana (PWSSB) was violating the
(Prevention & Control of Pollution) Act, 1974.

And whereas, accordingly, notice to Issue directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 as amended in 1988 was issued to the Municipal
Corporation, Ludhlana (MCL) & Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB)
with an opportunity of personal hearing before Chalrman of the Board on 25.10.2024
postponed to 14,11.2024, whereln it was decided as under:

1. The order for imposition of Environmental Compensation 0O
immediately. Further, Environmental Engineer, Reglonal Office-3, Ludhlana calculate the
Environmental Compensation for the perlod of violation l.e. from 01.07.2021 to till date.

2. The Municipal Corporation authorities shall gulde all the dalry units to make the adequate
arrangement to separate the liquid waste and cow dung and ensure the compliance. The
Municipal Corporation authorities shall also make adequate mechanism by adopting
decentralised approach to lift the cow dung from each dalry and shall make adequate
scientific arrangement for disposal of the cow dung.

3. The Municipal Corporation authoritles shall also explore the possibility of supplying the cow
dung to vendors engaged In the vermicomposting or any other environmentally sustainable
practice. They may also contact Mr. Ravl Gauba, AEE Punjab Pollution Control Board HQ:3,
in case any technical guidance Is required for the eco management of the cattle dung eithe:
through vermi-composting or through other environmentally sustainable practices.

4. The Punjab Water Supply & Sewerage Board, Ludhlana shall ensure that all the dairy units
are connected with the ETP, Immediately and the ETP is operated efficlently. The Punjab
Water Supply & Sewerage Board shall also coordinate with the Municipal Corporation
authoritles to overcome any of the Issues pertaining to smooth operation of the ETP.

5. The Environmental Engineer, Reglonal Office-3, Ludhiana shall visit the ETP, Immediately
after 15 days and submit report alongwilth conclusive recommendations.

And whereas, the proceedings of aforesald personal hearing were conveyed to
the Municipal Corporation, Ludhlana and Punjab Water Supply & Sewerage Board, Ludhiana
vide letter no. 6706-07 dated 09.12.2024.

And whereas, the Municipal Corporation, Ludhiana has not yet started lifting the
cow dung from the Tajpur Dalry complex and has not connected all dairy units with CETP as
effluent of some dairles Is still being discharge into Buddha Nallah through drains/ direct

outlets.

al Corporation, Ludhlana was
07.07.2022 for delay in the
the hearing were conveyed to

ana (MCL) & Punjab Water
provisions of the Water

f Rs. 3.6 Crore be issued

And whereas, the Municipal Corporation, Ludhiana has started lifting cow dung
from the Halbowal Dalry complex to M/s Agricare Organic Farms, Village Madhapura, Tehsil
Jagraon, Ludhlana but agreement with the firm Is yet to be signed. The representative of the
firm was telephonically contacted and he Informed that presently only 50-60 TPD cow dung Is
being lifted from the complex. But the generation of cow dung( after deducting cow dung being
managed at operational CBG plant at complex) Is about 250-300 TPD, hence only small quantity
of cow dung Is being managed presently. Also, the Municipal Corporation, Ludhiana has not yet
connected all the dalry units with the CETP and thus, effluent of some of the dalry units is sti'l
being discharged Into the Buddha Nallah through drains/ direct outlets.

And whereas, the Municipal Corporation, Ludhlana and Punjab Water Supply &
Sewerage Board, Ludhlana Is not complying with the decisions of personal hearing dated
14.11.2024 and still violating the provisions of the sald Act, due to above sald reasons.
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And whereas, the matter has been considered by the Competent Authority of
tne Board and It has been decided to Issue notice u/s 33-A of the Water (Prevention & Control
of Pollution) Act, 1974 as amended In 1988 to the Municipal Corporation, Ludhlana (MCL) &
punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) alongwith last opportunity of
personal hearing before Chalrman of the Board before Issuing directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974, which may include the following directlons:

1. That the Environmental Compensation based on the polluter pays principle for the damage
belng caused to the environment, shall be Imposed on the Municipal Corporation, Ludhiana
(MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB).

2. That legal action shall be initiated against the against the responsible persons of the
Municlpal Corporation, Ludhiana (MCL) & Punjab Water Supply & Sewerage Board,
Ludhlana (PWSSB) due to the above violations and due to continuous non- compliances to
the directions given by the Board from time to time.

As such, you are, hereby, given last opportunity to file objections, If any, on the
proposed actions before the Chairman of the Board on 18.03.2025 at 11:00 AM In his office at
Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, failing
which the proposed actlon shall be taken or any other action deemed fit In the matter will be

taken without any further notice/ opportunity. i

For and on behalf of

”; z Chairman, Punjab Pollution Cqntrol Board

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-3, Ludhlana for information & necessary action. He Is
requested to inform the MCL and PWSSB regarding date and time of personal hearing and
ensure the presence of representative of MCL and PWSSB during the hearing.
L/~
For and on behalf of
Chalrman, Punjab Pollution Control Board
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Zomal Office-I, E-648-B, Back Side CICU Offico, Phase-$, Focal Point, Ludhiana
E-mall: seezo2ldhppcb @yohoo.com Ph No. 0161-267014)

No. PPCB/SEE/Z0-2/LDH/2025/0/.13: 7] Regd./speed post Dated Jl[0Y/5...
To

1. The Commissioner,

Municipal Corporatlon, Ludhlana.

(M/s ETP of capacity 3.75 MLD focated at Halbowal, Ludhlana)
2. The Executive Engineer,

Punjab Water Supply and Sewerage Board
Ludhiana.

Subject: Proceedings of the personal hearing given by Chairman of the Board on

28.03.2025 w.r.t notice u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended In 1974,

The followlng‘wero present:
On behalf of PPCB

-Er. G.S. Majithia, Member Secretary
Er. Rakesh Kumar, CEE, Ludhiana

Er. Kuldeep Singh, SEé, Z0-2, Ludhiana

On behalf of Municipal Corporation Ludhiana
Sh. Ekjot Singh, Executive Engineer

On behalf of PWSSB

Sh. Gurpreet Singh, SDE

Senior Environmental Engineer, Zonal Office-2, Ludhiana brought out that the
Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply & Sewerage Board, Ludhlana
(PWSSB) has constructed an ETP of capacity 3.75 MLD at Haibowal, Dalry Complex, Ludhiana for
“the treatment of waste water generated from the dairy units situated in the complex,
lﬂ’ The Munlclpal Corporation, Ludhlana (MCL) & Punjab Water Supply & Sewerage
Board, Ludhlana (PWSSB) has constructed an ETP of capacity 3.75 MLD at Halbowal Dairy
Complex, Ludhiana for the treatment of waste water generated from the dairy units situated in
the complex.
The Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) was granted
"Consent to Establish" NOC under Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 for the estabishment of this plant and for the
disposal of treated effiuent @ 3.75 MLD Into Buddha Nallah, which had expired on 14.03.2024.
The ETP was commissioned In June 2024. Recently some Industrial assoclations
have forwarded a video clip of an open drain containing untreated waste water of Haibowal
dairy complex falling Into Buddha Nallah near Balloke Bridge to the Deputy Commissioner,
Ludhlana and the sald video clip Is also getting viral on soclal media. The Deputy Commissioner
took serious view of the matter and desired immediate remedial measures. Further this matter
has been deliberated |n various meeting of the Buddha dariya.
The ETP was visited by the officers of the Board on 02.09.2024 alongwith the
operators of the ETP and it was observed that most of the dairy units have not been connected
with the sewer network of the ETP by the concerned authoritles, especlally entire dalrles
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sltuated at LHS of Balloke road are yet to be connected with the ETP and presently waste water
of these dalrles Is discharged Into Buddha Nallah through an open drain. Further some RCC
drains Installed by the department to shift the waste water of the dalry unit's upto the ETP are
having openings Into the existing outlets/ drains falling Into Buddha Nallah.

The Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) has provided
bye pass arrangements with the conveyance system to bye-pass entire water Into Buddha
Nallah before arriving Into ETP for the treatmaent.

The Municlpal Corporation, Ludhlana (MCL) & Punjab Water Supply & Sewerage
Board, Ludhlana (PWSSB) have commissioned ETP without connecting all dalrles with the
conveyance system and have Intentlonally provided bye-pass arrangements with its conveyance
system to bye-pass waste water Into Buddha Nallah before arrlving the same upto the ETP.

Earller the Commissioner, Municlpal Corporation, Ludhlana was glven personal
hearing before the Chalrman of the Board on 07.07.2022 for delay in the construction work of

ETPs of dairy units and the proceedings of the hearing were conveyed to the MCL vide Boards
letter no. 5119 dated 04.08.2022.

The Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply & Sewerage

Board, Ludhiana (PWSSB) was violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974,

Accordingly, notice to Issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 was Issued to the Municipal Corporatior,
Ludhiana (MCL) & Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) with an
opportunity of personal hearing before Chalrman of the Board on 25.10.2024 postponed to
14.11.2024, wherein it was decided as under:

1. The order for imposition of Environmental Compensation of Rs. 3.6 Crore be issued
immediately. Further, Environmental Engineer, Regional Office-3, Ludhiona calculate the
Environmental Compensation for the period of violation I.e. from 01.07.2021 to till date.

2. The Municipal Corporation authorities shall guide all the dairy units to make the adequate
arrangement to separate the liquid waste and cow dung and ensure the compliance. The
Municipal Corporation authoritles shall also make adequate mechanism by adopting
decentralised approach to ift the cow dung from each dairy and shall make adequate
scientific arrangement for disposal of the cow dung.

3. The Municipal Corporation authorities shall also explore the Possibility of supplying the cow
dung to vendors engaged in the vermicomposting or any other environmentally sustoinable
practice. They may also contact Mr. Ravl Gauba, AEE Punjab Pollution Control Board HQ-3,
in case any technlcal guidance Is required for the eco management of the cattle dung either
through vermi-composting or through other environmentally sustainable practices.

4. The Punjab Water Supply & Sewerage Board, Ludhlana shall ensure that oll the dairy units
are connected with the ETP, immediately and the ETP is operated efficiently. The Punjab

l/{ Water Supply & Sewerage Board shall also coordinate with the Municipal Corporation
authorities to overcome any of the Issues pertaining to smooth operation of the ETP.

5. The Environmental Engineer, Regional Office-3, Ludhlana shall visit the ETP, Immediotely
ofter 15 days and submit report alongwith conclusive recommendations.

The proceedings of aforesaid personal hearing were conveyed to the Municipal
Corporation, Ludhiana and Punjab- Water Supply & Sewerage Board, Ludhlana vide letter no.
6706-07 dated 09.12.2024.

The Municipal Corporation, Ludhlana has not yet started.lifting the cow dung
from the Halbowal Dairy complex and has not connected all dairy units with CETP as effluent of
some dairles Is still being discharge Into Buddha Nallah through drains/ direct outlets.

The Municlpal Corporation, Ludhlana has started lifting cow dung from the
Halbowal Dalry complex to M/s Agricare Organic Farms, Village Madhapura, Tehsll Jagraon,
Ludhlana but sgreement with the firm Is yet to bg signed. The representative of the firm was
telephonically contacted and he Informed that presently only 50-60 TPD cow dung Is being
lifted from the complex. But the generation of cow dung( after deducting cow dung belng

managed st cperations| CBG plant at complex) Is about 250-300 TPD, hence only small quantity
Page20f 4
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of cow dung Is being managed presently. Also, the Municipal Corporation, Ludhians has not yel
connected all the dairy units with the CETP and thus, effluent of some of the dairy units 15 sl
being discharged Into the Buddha Nallah through drains/ direct outlets.

The Municipal Corporation, Ludhlana and Punjab Water Supply & Sewerage
Board, Ludhlana was not complying with the decisions of personal hearing dated 14.11.2024
and still violating the provisions of the sald Act, due to above said reasons.

The Environmental Compensation of Rs, 3.6 Crore was Imposed on the Municipal
Corporation, Ludhlana vide order no. 68 dated 10.03.2025.

Accordingly, notice to Issue directions u/s 33-A of the Water (Prevention &

Control of Pollution) Act, 1974 as amended in 1988 was issued to the Municipal Corporation,

Ludhiana (MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) with an

opportunity of personal hearing before Chairman of the Board on 18.03.2025 postponed to

28.03.2025.

sh. Ekjot Singh, Executive Engineer of the Municipal Corporation, Ludhlana and
sh. Gurpreet Singh, SOE of the PWSSB attended the hearing. The Sub Divisional Engineer,
PWSSB Informed that all the dralns carrying cow dung shall be connected with the ETP
conveyance system by 30.04.2025. He further Informed that due to entrainment of cow dung,
problem Is being faced In operation of ETP. The Executive Engineer of the Municipal
Corporation, Ludhlana submitted a written reply of Joint Commissioner, Ludhlana. Vide reply
the Joint Commissioner, Municlpal Corporation, Ludhlana submitted that the work petitioning
to operation of ETP, constructing the dralns and dalry units connections falls with In the
purview of PWSSB and necessary Instructions In this regard had already been given by the
Municlpal Corporation, Ludhlana to the PWSSB. He further Informed that the dally generation
of cow dung from the dairy units cluster Is estimated to the tune of 350MTD. Out of which CBG
plant has been Installed for handling of cow dung @200 MTD and cow dung to the tune of 50
MTD Is being lifted on regular basis. Thus the excess cow dug being generated on the said dairy
cluster Id about 100 MTD and an agreement for uplifting of the same has been got executed
with a private agency and the sald agency shall start uplifting the entire cow dung generated on
dally basis by 30.04.2025.

The Chairman observed that the work relating to proper uplifting of cow dung
and treatment of wastewater generated from the dyeing units falls in the purview of Municipal
Corporation, Ludhiana and the Municipal Corporation, Ludhlana cannot shy away from Irs
responsibllity by Just saying that the work Is to be done by the PWSSB.

After hearing, the officers of the Municipal Corporation, Ludhlana & PWSSB and
officers of the Board and considering matertal facts of the case, among other declsions, the
Chalrman of the Board decided that:

1. The Environmental compensation be imposed on the Municipal Corporation, Ludhiana
w.e.f. 15.11.2024 to 28.03.2025 for deteriorating the environment.

2. The Environmental Engineer, Regional Office-3, Ludhiana shall calculate the Environmental
Compensation for the sald period and submit report. Environmental Compensation
calculated by Environmental Englneer, Reglonal Office-3, Ludhlana shall be sent to the EC
verification committee and thereafter separate orders for the Imposition of Environmental
Compensation shall be Issued.

3. The Municlpal Corporation Ludhlana shall deposit the Enylronmental Compensation already
Imposed by the Board on It.

4. The Municipal Corporation Ludhlana shall ensure that all the cow dung generated from the
dairy units Is lifted and disposed of in an environmentally sound manner/vermicomposting
by 30.04.2025.

5. The PWSSB shall connect all the drains of dalry units with the conveyance system of ETP of
3.75 MLD capacity located at Halbowal, by 30.04.2025.

Page 3ofa
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6. The concerned departments shall also comply with the declsions of the previous hearing '
dated 14,11.2024.
7. The Environmental Englneer, Reglonal Office-3, Ludhiana shall visit the ETP, Immediately
after 30,04.2025 and submit report alongwith conclusive recommendations.
You are, therefore, requested to comply with the declsions of the personal
hearlng within stipulated perlod and submit compliance report to the Board.

T

Lovir
"£ For and on blhﬁof

Punjab Pollution Control Board
Endst. No...&.&ﬂ.&... Dated ...ll,D. ‘'
A copy of the above Is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Reglonal Office-3, Ludhlana for Information & necessary action,

~

”
oY
1; Forand on behall’of !
Punjab Pollution Control Board

Page dof 4
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“=¢. PUNJAB POLLUTION CONTROL BOARD
Zonal Office-11, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana

E-mall: seezo2ldhppcb@yahoo.com Ph No. 0161-2670141
No. pmls:uzo-umwzozslmmnmm Dated Ljo. /05
To

1. The Commissioner,
Municipal Corporation, Ludhlana.
(M/s ETP of capacity 2.25 MLD |ocated at Tajpur Road, Ludhiana)
2. The Executive Englineer,
_ Punjab Water Supply and Sewerage Board,
Ludhiana. .

Subject: Proendlnu of the personal hearing given by Chairman of the Board on
28.03.2025 w.r.t notice u/s 33-A of the Water (Prevontlon & Control of
Pollution) Act, 1974 as amended In 1974.

The followlh; were present:
On behalf of PPCB

Er.G.S. Ma]kﬁla, Member Secretary
Er. Rakesh Kumar, CEE, Ludhlana

- Er. Kuldeep Singh, SEE, ZO-2, Ludhiana

dn behalf of Municipal Corporation Ludhlana
Sh. ék]ot Singh, E;ecu;lve Engineer

On behalf of PWSSB

Sh. Gurpreet Slngh SDE

. Senlor Envlronmental Engineer, Zonal Officé-2, Ludhiana brought out that the

Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply & Sewerage Board, Ludhiana

(PWSSB) has constructed an ETP of capacity 2.25 MLD at Tajpur Road, Dairy Complex, Ludhiana
for the treatment of waste water generated from the dairy units situated in the complex.

The Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) was granted

"Consent to Establish” NOC under Water (Prevention & Control of Pollution) Act, 1974 and Air

- (Prevention & Control of Pollution) Act, 1981 for the establishment of this plant and for the

disposal of treated effluent @ 2.25 MLD into Buddha Nallah, which had expired on 17.11.2023.
The ETP was commissioned in Jurie 2024 and the ETP was visited by the officer of

the Board on 02.09.2024 alongwith the operators of the ETP and it was observed that most of

the daliry units have not been connected with the sewer network of the ETP by the concerned

authorities, especially entire dairles situated around B block of the ETP are yet to be connected

with the ETP. Although the dairy units of this complex are connected with the conveyance
drains of ETP but these dralns are yet to be connected with the ETP and presently waste water
of these drains Is discharged Into Buddha Nallah through bye pass arrangements. Fuither some
RCC drains installed by the department to shift the waste water of the dairy units upto the ETP
are havirig openings into the existing outlets/ drains falling into Buddha Nallah.

The Punjab Water Supply & Sewerage Board, Ludhiana .(PWSSB) has provided
bye pass arrangements with the conveyance system to bye-pass entire water into Buddha

"Nallah before arriving Into ETP for the treatment. Dalry units situated at LHS of Vijan Nagar pulli

road are also yet to be connected with the conveyance system of ETP.
The Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply & Sewerage
Board, Ludhiana (PWSSB) have commissioned ETP without connecting all dairies with the
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conveyance system and have intentionally provided bye-pass arrangements with Its conveyance

system to bye-pass waste water Into Buddha Nallah before arriving the same upto the ETP,  *
Earller the Commissioner, Municipal Corporation, Ludhlana was given personal
hearing before the Chalrman of the Board on 07.07.2022 for delay In the construction work of

ETPs of dalry units and the proceedings of the hearing were conveyed to the Municipal

Corporation, Ludhlana (MCL) vide Boards letter no. 5119 dated 04.08.2022.

The Municipal Corporation, Ludhlana (MCL) & Punjab Water Supply & Sewerage

Board, Ludhlana (PWSSB) was violating the provisions of the Water (Prevention & Control of

Pollution) Act, 1974. '

Accordingly, notice to Issue dlrectlons u/s 33-A of the Water (Preventlon &

Control of Pollution) Act, 1974 as amended In 1988 was Issued to the Municlpal Corporntlon,

Ludhiana (MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) with an

opportunity of personal hearing before Chalrman of the Board on 25.10.2024 postponed to

14.11.2024, whereln it was decided as under:

1. The order for Imposition of Environmental Compensation of Rs. 3.6 Crore be Issued
Immediately. Further, Environmental Engineer, Reglonal Office-3, Ludhiana calculate the
Environmental Compensation for the period of violation le. from 01.07.2021 to till date.

2. The Municipal Corporation authoritles shall guide all the dalry units to make the adequate

arrangement to separate the liquid waste and cow dung and ensure the compliance. The

Municipal Corporation authorities shall also make adequate mechanism by adopting
decentralised approach to lift the cow dung from each dairy and shall make adequate
sclentific arrangement for disposal of the cow dung. The Municipal Corporation authorities
shall also explore the possibility of utilisation of land for dumping of cow dung located on
Tajpur Road as requested In the Mission Tandrust Punjab's project being carried by GNDU as
a model system to manage cattle dung.

3. The Municipal Corporation authorities shall also explore the possibility of supplying the cow

dung to vendors engaged in the vermi-composting or any other environmentally sustainable
practice. They may also contact Mr. Ravi Gauba, AEE Punjab Pollution Control Board HQ-3,.
In case any technical guidance Is required for the eco management of the cattle dung either
through vermi-composting or through other environmentally sustainable practices.

4. The Punjab Water Supply & Sewerage Board, Ludhiana shall ensure that all the dairy units
are connected with the ETP, immediately and the ETP is.operated efficiently. The Punjab
Water Supply & Sewerage Board shall also coordinate with the Municipal Corporation
authorities to overcome any of the issues pertaining to smooth operation of the ETP. -

5. The Environmental Engineer, Regional Office-3, Ludhlana shall visit the ETP, immediately
after 15 days and submit report alongwith conclusive recommendations.

V, The proceedings of aforesald personal hearing were coriveyed to the Municipal

Corporation, Ludhlana and Punjab Water Supply & Sewerage Board, Ludhiana vide letter no.

6711-12 dated 09.12.2024.

The Municipal Corporation, Ludhiana has not yet started lifting the cow dung_‘

from the Tajpur Dalry complex and has not connected all dairy units with CETP as effluent of
some dalries Is still being discharge into Buddha Nallah through drains/ direct outlets. .
The Municipal Corporation, Ludhiana and Punjab Water Supply & ‘Sewerage.
Board, Ludhiana was not complying with the decisions of personal hearing dated 14.11.2024
and still violating the provisions of the said Act, due to above said reasons.
The Environmental Compensation of Rs. 3.6 Crore was Imposed on the Munlcipal
Corporation, Ludhiana vide order no. 68 dated 10.03.2025.

Accordingly, notice 'to issue directions u/s 33-A of the Water (Prevention &

Control of Pollution) Act, 1974 as amended In 1988 was Issued to the Municipal Corporation,
Ludhiana (MCL) & Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) with an
opportunity of personal hearing before Chairman of the Board on 18.03.2025 postpohed to
28.03.2025.

Sh. Ekjot Singh, Executive Engineer of the Municipal Corporation, Ludhiana and

Sh. Gurpreet Singh, SDE of the PWSSB attended the hearing. The' Sub Divisional Englneer,
PWSSB Informed that all the drains carrying cow dung shall be connected with -the ETP

_ Page 203
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conveyance system by 30.04. 2025. He further Informed that due to entrainment of cow dung,
problem is being faced In operation of ETP. The Executive Engineer of the Municipal
Corporation, Ludhiana submitted a written reply of Joint Commissioner, Ludhlana. Vide reply
the Jolnt Commissioner, Munldpal Corporation, Ludhlana submitted that the work petitioning

.to operation of ETP, constructing the drains and dalry units connections falls with in the

purview of PWSSB and necessary Instructions In this regard ‘had already been glven by the
Municipal Corporation, Ludhlana to the PWSSB: He further Informed that the dally generation
of cow dung from the dairy units cluster Is estimated to the tune of 175MTD and an agreement
for uplifting of the same has been got executed with a private agency and the sald agency shall

-start uplifting the entire cow dung generated on dally basls by 30.04.2025. The Sub Divisional

Engineer, PWSSB Informed that all the drains carrying cow dung shall be connected with the
ETP conveyance system by 30.04.2025.

" The Chalrman observed that the work relatlng to proper uplifting of cow dung
and treatment of wastewater generated from the dyeing units falls in the purview of Municipal
Corporation, Ludhlana and the Municipal Corporation, Ludhiana cannot shy away from Its
responsibllity by just saying that the work Is to be done by the PWSSB. ,

After hearing, the officers of the Municipal Corporation, Ludhiana & PWSSB and

- officers of the Board and considering material facts of the case, among other decisions, the

Chalrman of the Board decided that:
1. The Environmental compensatlon be imposed on the Municipal Corporatlon, Ludhiana
w.e.f. 15.11.2024 to 28.03.2025 for deterlorating the environment.

2. The Environmental Engineer, Regional Office-3, Ludhiana shall ‘calculate the Envlronmental

Compensation for the said period and submit report. Environmental Compensation
calculated by Environmental Engineer, Regional Office-3, Ludhiana shall be sent to the EC
" verification committee and thereafter separate orders for the imposition of Envlronmental
. Compensation shall be issued. :
3. The Municipal Corporation Ludhiana shall deposit the Environmental Compensatlon already
" Imposed by the Board on It.
4. The Municlpal Corporation Ludhiana shall ensure that all the cow dung generated from the
dairy units Is lifted and disposed of in an environmentally sound manner/vermicomposting

" by 30.04.2025.

5. The PWSSB shall connect all the drains of dairy units with the conveyance system of ETP of
2.25 MLD capacity logated at Tajpur Road, by 30.04. 2025.
6. The concerned departments shall also comply with the decisions of the prevlous hearlng
dated 14.11.2024.
7. The Environmental Engineer, Regional Office-3, Ludhiana shall visit the €TP, Immedlately
_ after 30.04.2025 and submit report alongwith conclusive recommendations.
You are, therefore, requested to comply with the decisions of the personal
he_aring within stipulated period and submit compliance report to the Board. —
Mp 1oy

Y For and on behalf
Punjab PollutlonICo rol Board
s

endst. No...22.3K... | - Dated ..L1

A copy of the above Is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-3, Ludhiana for information & necessary action.

~—

-
hpevjve

©[, Forandon beha'l’f o’f
Punjab Pollutlon Control Board
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) S ) N.C.R.B (W&.Ht.mra €t
LLF.-I (mret.nret 22 1)
FIRST INFORMATION REPORT
(Under Section 173 B.N.S.8)
ufost nus faldae
(arar 173 s An. M)
1. District (fagT): POLICE P.S. (@"): DIVISION 7 Year (78): 2025
COMMISSIONERATE
LUDHIANA
FIR No. (Ws. 0221 Date and Time of FIR (Ag.mmetnrg & 29/08/2025 18:25 hrs
niveh g W): Fdta W3 )
2.S.No.(3#t 5) | Acts (3% ) Sections (TaeY)
1 THE BHARATIYA NYAYA SANHITA 280
(BNS), 2023
2 THE BHARATIYA NYAYA SANHITA  (324(2)
(BNS), 2023 |
3 THE BHARATIYA NYAYA SANHITA  [324(6)
(BNS), 2023 |
f 4 PREVENTION OF DAMAGE TO 3 \
PUBLIC PROPERTY ACT, 1984

3. Ta) Occurrence of offence (muam &t wesT):

1. Day(fes): Monday Date From  18/08/2025 Date To 18/08/2025
(3dta 3I): (3dta 33):
Time Period Time From 10:00 hrs Time To 17:00 hrs
(ot Pre): (7 3): (i 33):
(b) Information received at P.S.(&/& Date 29/08/2025 Time 17:22 hrs
feu wue yuz J= & it w3 mt):  (WSh): (7H):
(c) General Diary Reference Entry No. 027 Date & Time 29/08/2025 17:22 hrs
(SWa™HYT HEas) : (yfewmet w): (3dta W3 A :

4. Type of Information (w=awdt €t fami): Written
5. Place of Occurrence (W2s' &5 ):

1. (a)Direction and distance from P.S. NORTH-EAST, 2.0 Km(s) Beat No.

(ave 3 gt w3 femm): (dffle w.) :
(b) Address Yius TaT unfe ,IyT 33 Bt

(uz):
(c) In case, outside the limit of this Police Station, then

(A9 w7 ®HhyT F w79 3 31)

Name of P.S District(State)

(a2 & 5H): (fagr (T ) ):
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6. Complainant / Informant (frafezaast /qearaaaT):

(a)Name (z™H): araward! fedfigive  Usme 2/ w3 fiwdw as sftmimrer
(b)Father's/Husband's Name(fuzT / udt &' 3) :
(c) Date/Year of Birth (w&u dta/A®): 1995
(e)UID No(grétah & ): (d)Nationality(armedinar): INDIA
(f) Passport No. (umiae &.): Date of Issue (7rdt a5 <t ).
Place of Issue
(7t 995 €T AETS ):
(g)!d details (Ration Card,Voter ID Card,Passport,UID No.,
S.No. |[Id Type ~|id Number (vz= FHa)
(z#7) (wEusseEt fami) -
1]
(h)Address (u3T): -
" S.No. | Address Type Address
(3 &) |(u3 &t famn) (uz) o
1 Present Address e =/ w3 Hieaw 15, UNKNOWN, Bftsre, DIVISION  7,POLICE
COMMISSIONERATE LUDHIANA,PUNJAB, INDIA ]

2 ‘ Permanent Address | \ATe 2/ w3 HiZaw H5®, UNKNOWN, Bftmmar DIVISION 7,POLICE
COMMISSIONERATE LUDHIANA,PUNJAB,INDIA

(i) Occupation (fa37 )Ti
G) Phone number Mobile
(2825 3): (fets 5.):  91-7837018907
7. Details of known/suspected/unknown accused with full particulars
(faz/ddtfamma waaw g1 yd 292 Afas <923 ):
Accused More Than(f¥'a 2 2 »ugrdt €t farest):

S.No. |[Name (s) |Alias (Gua™) |Relative's Permanent Present Address (Hge™ u37)
1 [Unknown1 o » _ 7 - -
8. Reasons for delay in reporting by the complainant/informant (frarfegaaa/gusTaasT enraT
fatge gus fe €t @ ags):
9. Particulars of properties of interest (reTaz wrfeere e Ig<r):
S.No. |Property Category ]Propeny Type (Ru3t|Nature of Description ZVaIue(ln Rs/-
(53t 3) |(Fust A=) "tﬁ fam) Property (=T=3) ) (= (3 f9))
' (wfeere ‘
1‘ yfash)
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10.Total value of property (In Rs/-)-wrfeere @ a8 )5 (3 f¥9):

11.Inquest Report / U.D. case No., if any (¥3 mithn fatge | g. . ygae H., Aag 3 3 ).

'S.No. (st | [UIDB Number (g »ét 3t &t |
5) e W.)

12.First Information contents (33T7):

o5 Touws .3t s59 650396.fmen a89 649774 firdt 28-08-2025 28 Jranardt feHdtama
Ve 2N W3 Hieow HS® sfunrer @ U39 59 4258 fHdt 19-08-2025 safuste waueT3 Inidt
HBar 2 wmwmwmarmw»@mm,mﬁmm
388 33, st #LAB eepwssdivnidh@gmail.com 38 Fowadt fEdflamig <6 Hewa ufsr
afmsg sfitmren ¢ 4258 st 19.08.2025@:@@%@%—%%33%%
Pa&aaﬁwﬁaﬂwgm@@wé%é@m@uaam@en&uﬂ@u@asfeﬁmﬂmm§
Fudt St At 3 i o TeIa widts WG e fedes foHiava, re fdivs-1 28 feg afes ot
fdwfamsﬁ:-18/8/2025@3%%%%%%@%(@3%@%;- Lat
30.918679,Long 75.895373) Wt 3B ¥ efew diaans Ynae wis vt i Jet ot 3
urdh fifr g efer <5 A7 T, fa a® T 3t Agardt wieeTe ©F aans Jfenr, g It 395
mﬁa@m—aﬁaw&ﬁm@eﬁwﬁaﬁw@nwwwmaﬁmmm
mWéﬁﬁaﬁeﬂ@sﬁﬁnﬁﬁ@aMﬁeﬁ?w@mémme@wﬁaﬁa
3 fom gt 37 wier Hh | Qa3 Ja @ Haswd fegt Haradt wivgt fuwe Het Frgat FTaeTEl A9 M3
FIR ©ad a5 ot fyaussr it 72 1 Adt- aanardt feiaig, yame /M w3 HiTdn Hss,
sitmen 34t 1. Gu Hs® Tegg © UgT 5. 576 it 18.08.2025. 2. Ha & Inla s nige &
it Qudas T €3 I el & AueT W3 wEddt Foerdt {93 3+ At It - 1. WG WY
FrgnaTd wigHd, U Ted AU w3 Hiedn 993, Tstargl 2. Wiettar afhasd, &arg foa, Bftmirer
| 3. W fefiata (yam), Uare T FusTet w3 Hieon 893, ufenrsn 4. faaos feHiaiag, une
2Mm w3 Hiedw a8, Bt AdY- araward! fedfiatva, yae e/ w3 Hiedw Hss, St fam
Ug Haar aHAsa ufse S #t 3 wiust aet f8ftmm SHO Div No 07 Register FIR &
Investigate[aa=ret ufsw:- wia W& S| AR3 CT I3 AU 389 871/3f0: @ gwe g /it 37 Wy
MeHT <5 HagPGD TayH3 o849 650396 »3 freH a8g 649774 it 28-08-2025 &8 argwardt
feHiaa Uame 2/m w3 Hiedn Hss Bftmrer @ U3 599 4258 fHat 19-08-2025 g ips Jfen 7
U39 € Wwgs 3 g efon € fEE diuens Ynae i w3t fea It 3t et 3 wet fiar e efen
B 13 féar fam a7 f¥a 31 Aoard! afeere € gans dfenT J 3 g J€t 333 © &8 e maedies
udt far ger efonr f&e 7 faor ait fan &8 =3ede 3 garms 3T & 7 wifa 280,324(2)(6) BNS
w3 Usrg YiRaHs nire BA g uafga uduadt mae 1894 €t urar 3 €t He 3 yaT Faw I ® wevEd
fenrar € fimre Walenr Taw 995 Bt U339 ge& CCTNS Gudes @ i3 famiriyaien vow 8
599 yaen' 3 A i3 AR W5 S| AN Ardt FaHeTdt © geveT Aar v ger Tt Sd:-rufees fiiw SI

3



34

Arweswe RL[E

N.C.R.B (Wa.Ht.nma.dh)
LLF.-I (oret.mréht Rz.-1)

g 3ws 289 07 et ft 29-08-20251 & Jei- wrer 3<ws a8a 07 gfmrer AT:- 5:10
PMIIWWMW@H@WW%WW@@WWwWWwW
P @ aw afives o3 famr 3 | wAs USa Hig 59 FIR 38 PHG gfifed avma a8 29476
2 f8e S| uw 53 Har g2 et 3fmw wr faar 3 | deds gH ua swdh weadn fegm ot ot
lg'eft que 35T :- 28 AT: 6:25 PM

13.Action taken:Since the above information reveals commission of offence(s) u/s as mentioned at

—_ 2. %—

Item No. 2.
(Fraeret : QU3 e 8 U Iz I f wudTT 395 © I A, 5 2 . Y TRt v @ 3fa3 J):
(1)Registered the case and took up the or
investigation (W wow 3 o W3 uFIB Y (=)
fan):
(2)Directed (Name of 1.0.): SUKHWINDER SINGH Rank Sl (Sub-Inspector)
(3Tt mifgardt & anr ): (mgE):
No(3): 2510/ldh to take up the Investigation (3 #f¥ »ry U &< m¢t fsaan fear famnm) or(wt

(3)Refused investigation due to (faw args a9 fesarg «137) :

or (¥)
(4)Transferred to P.S. District
(greT): (fa):

on point of jurisdiction (deget aae) .

F.I.R.read over to the complainant/informant,admitted to be correctly recorded and a copy given
to the complainant/informant free of cost. (frarfegaga/mesrassT 3 Ywathat ug @ neet aet At eow
e wienr w3 &g anft wes frarfegaaar 3 fedt ardt )

R.O.A.C.(»9.§ .® A1)

14.Signature/Thumb impression of the complainant /
informant (frarfe3aa3/AeaTaa3T @ TRI™HT / Wad &
faurs):

15.Date and time of dispatch to the court
(mere3 & Un a9 &t 3dta w3 mi):

Signature of Officer in charge, Police
Station
(MY mewT rET @ THI™HA)

Name(a™): RANDHIR SINGH
Rank (mgeT):AS| (Assistant Sub-Inspector)
No(H.): 2700/LDH
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Attachment to item 7 of First Information Report (»es rus' falae @ we 7 Hewsa):
Physical features, deformities and other details of the suspect/accused: ( If known / seen )
(Rt wean @t rataw fedwsr,fearg w3 Jo e (Rag Trfam/Bfumr famr )

S.No. Sex |Date/Year of Birth| Build Height | Complexion Identification Mark(s)
(@ E) | () | (7o fftrs) | (wewe) | (ems) | (39) (uzre fg)
1 2 3 4 5 6 7
‘1 \ o B - - l;’oxplttod: NO
L I —— E— R S— - -
Deformities/ Teeth Hair | Eyes Habit(s) '\ Dress Habit(s)
Peculiarities (Fe) | (™) Gy (rres) (ufgam=)
_ (fem3 [ feRusn)
8 9 0 | 11 | 12 L 13
Language Place Of(eT FE™®) Others
/Dialect  |Byrn Mark| Leucoderma| Mole Scar Tattoo (39)
EEEE) (73 3@ w| (Nerdw) | (T | () | (@@IE)
fous)
14 15 16 17 18 19 20
\

These fields will be entered only if complainant/informant gives any one or more particulars about the

suspect/accused. (feg 839 32 Taw 13 wed Aa@ fHafegags / gEsTags’ Hdl | v&aH © w3 aet feq o

<q Areardt feer 3 |)
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First Information contents:- Translation in english

An application PGD number 650396. System number 649774 dated 28-08-2025 from the Executive
Engineer Punjab Water Supply and Sewerage Mandal Ludhiana, letter number 4258 dated 19-08-2025,
against unknown dairy owners received at Police Station Maisal, whose subject is as follows: "Punjab
Water Supply and Sewerage Mandal, Ludhiana, near Old Kacheri Club Road, Ludhiana, email
eepwssdivnldh@gmail.com from the Executive Engineer to the Hon’ble Police Commissioner Ludhiana
vide no. 4258 dated 19.08.2025. Subject: Regarding giving an application after the breaking of the
constructed Haudi situated at Tajpur Road Dairy Complex along Budha Dariya by unknown persons.
Regarding the above subject, it is requested that from the Sub-Divisional Engineer, Sub Division-1 under
this office, it has been informed that on date 18/8/2025 at Tajpur Dairy Complex at the location Peepal
Wala Point (location coordinates:- Lat 30.918679, Long 75.895373) a Haudi constructed under the
Budha Dariya rejuvenation project was broken by the owners and the water was directly diverted
towards Budha Dariya, due to which firstly government property was damaged, secondly by breaking
the Haudi, the dirty untreated water which went directly into Budha Dariya caused environmental
damage. These dairy owners who might have broken this Haudi appear to be to the upstream side
whose water flow used to reach this haudi. So keeping the above facts in mind, kindly take strict legal
action against these mischievous elements and register FIR. sighned/- Executive Engineer, Punjab Water
Supply and Sewerage Mandal, Ludhiana. Enclosed: 1. Sub-Division office letter no. 576 dated
18.08.2025. 2. Site photograph endst no. date. A copy of the above is sent to the following for
information and further action: - 1. Hon’ble Chief Executive Officer, Punjab Water Supply and Sewerage
Board, Chandigarh. 2. Hon’ble Commissioner, Municipal Corporation, Ludhiana. 3. Chief Engineer (East),
Punjab Water Supply and Sewerage Board, Patiala. 4. Superintending Engineer, Punjab Water Supply
and Sewerage area, Ludhiana. signed/- Executive Engineer, Punjab Water Supply and Sewerage Mandal,
Ludhiana. On which the Hon’ble Police Commissioner Ludhiana wrote by his own hand: SHO Div No 07
Register FIR & Investigate [Police action:- Today | S| along with CT Harpreet Sandhu number 871/Ldh
were present at the police station and received a letter from the Incharge officer marked PGD
application number 650396 and system number 649774 dated 28-08-2025 from the Executive Engineer
Punjab Water Supply and Sewerage Mandal, Ludhiana's letter number 4258 dated 19-08-2025 at the
police station which as per the contents states that a haudi constructed under the rejuvenation project
of Budha Dariya was broken and the water was diverted directly towards Budha Dariya due to which
firstly government property was damaged, secondly by breaking the Haudi, the dirty untreated water
which went directly into Budha Dariya caused environmental damage under/section which fulfils the
provision of sections 280, 324(2)(6) BNS and section 3 of the Punjab Prevention of Damage to Public
Property Act 1894, for registering a case against unknown persons. The letter has been handed over to
the CCTNS operator. After registering the case, the case number be informed. | SI along with staff going
to the spot. Sd:- Sukhwinder Singh Sl Police Station Division No 07 Ludhiana Date 29-08-2025 Within
boundary:- Police Station Division No 07 Ludhiana AT:- 5:10 PM. Today on receipt of the above letter at
the police station, the above case under the above offence has been registered against unknown person
or persons. The original letter and copy of FIR are being sent by hand through PHG Rajinder Kumar
number 29476 to the Sl for investigation at the spot. Information has been given to the Control Room

through wireless. Detention Report No.28 at 6.25 PM
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] PUNJAB POLLUTION CONTROL BOARD
&Y
s oated. . 03/2.6
Subject:  Imposition of Environmental Compensation for violation of the

provisions of Environmental Laws upon Municipal Corporation,
Ludhiana for non-installation of CETPs for dairy complexes.

Order

1) In order to protect and improve the environment and for prevention of
hazardous to human beings, other living creatures, plants and property and for
maintaining or resorting the wholesameness of water and to preserve the quality of air,
the Parliament of India had enacted the Water (Prevention and Control of Pollution) Act,
1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and certain Rules under the provisions of the Environment
(Protection) Act, 1986 and these Laws are collectively and severally been referred to as
the Environmental Laws.

2) The Punjab Pollution Control Board was constituted under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and is deemed to be the State
Board for the prevention and control of air pollution as constituted under the provisions
of the Air (Prevention and Control of Pollution) Act, 1981 and is thus implementing the
provisions of the aforementioned Environmental Laws in the State of Punjab.

3) The Ministry of Environment, Forest & Climate Change (MoEF&CC),
Government of India has declared various clusters in the Country as Critically Polluted
Areas (CPA), Severely Polluted Area (SPA) based on Cumulative Environmental Pollution
Index (CEPI) score. Due to increased industrialization, activities of the Industrial units and
some other identical reasons, Ludhiana city has been declared as Critically Polluted Area
by the Central Pollution Control Board.

4) The pollution in the Budha Nallah is a very highlighted issue and various
projects are proposed and running under the scheme of "Rejuvenation of Budha Nallah"
for the cleaning of Budha Nallah.

5) There are many sources of pollution in the Budha Nallah, among many other
sources, the contribution of dairies imparts a major role in the contamination of Budha
Nallah. There are number of dairies running in the Ludhiana City. Some dairies falls within
the M.C limits of Municipal Corporation, Ludhiana and some are located outside the limits
of Municipal Corporation, Ludhiana. Within the limits of Municipal Corporation, Ludhiana,
02 dairy complexes are situated i.e. Haibowal Dairy Complex & Tajpur Dairy Complex.

1|Page

TIRIE 35, &'F 73, Ufe®' - 147001
Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (0), 2215636 (FAX)
Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yanico.in | msppcb@gmail.com |
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o 6) Before the installation of CETPs for dairy complexes, huge quantity of
untreated trade cffluent and solid waste from both dairy complexes was discharged into
Buddha Nallah without any treatment and some part was being discharged into the MC
sewer directly leading to the STPS, which ultimately caused the choking of the reactors of
the STPs,
7) An Action Plan for Clean River Sutlej by the Government of Punjab, the

Local Bodies had Proposed to setup a CETP of 05 MLD capacity & 10 MLD separately for
the treatment of effluent generated from the Tajpur Dairy Complex, Ludhiana & Haibowal
Dairy Complex, Ludhiana, respectively. The said timeline:s were not adhered to by the
Municipal Corporation, Ludhiana.

8) The matter was considered by the Board earlier and it was observed that
the given timelines, had already been Passed since one year, but no work had been started
at site till that time anqg the untreated effluent of dairy complexes was being discharged
into Budha Nallah without any treatment, which further deteriorated the quality of Budha
Nallah.

9) All the STPS of Ludhiana city were rehabilitated under the plan of
rejuvenation of Budha Nallah. There would be no outcome of the rehabilitation of the STPs
if the untreated effluent of the dairy complexes continued to be discharged into the MC

reactors as well as pipelines of the STPs,

10) The Hon'ble National Green Tribunal has issued directions in several cases
to impose Environmental Compensation on non-complying units and has been directing
Central Pollution Control Board, all the State Pollution Control Boards including the
Punjab Pollution Control Board to implement the Polluter Pay's Principle.

11) Accordingly, notice for imposition of Environmental Compensation (EC) for

13) The Hon'ble National Greep Tribunal while considering the news item
published in ‘The Asian Age' authored by Sanjay Kaw "CPCB" to rank industrial unit on
Pollution Levels in Original Application No, 1038 of 2018 had issued directions in the case
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3 vide orden: flatcd 14.11.2019 to the effect that the Statutory Regulatory Bodies can straight
c. way identily the particular units in the

v IR PIAS that are causing pollution, particularly those
umt_Wthh fall under the red ang orange category and take action against them by way of
closing the polluting  activity, initiating prosecution and assessing and recovering
compensation,

14) The act and cong
installation of CETPs for the dai
Control of Pollution) Act, 19

uct of the Municipal Corporation, Ludhiana for non
Iy complexes and for violating the Water (Prevention and
74 has caused environmental damage for which an
Environmental Compensation under the Polluter Pay's Principle is being imposed @ Rs.
3.60 crore /- (Rs. Three Crore Sixty Lakh only) was imposed during the course of hearing
on 02022 and for the recovery of Wwhich, the present order is being passed.
15) The activities carried oyt by Municipal Corporation, Ludhiana by
intentionally and deliberately violating the provisions of the Water (Prevention & Control
of Pollution) Act, 1974 have caused environmental damage and the Municipal Corporation,
Ludhiana has thus, made itself liable for Environmental Compensation under the Polluter
Pay's Principle is being imposed @ Rs. 3.60 crore /- taking into account the cost of damage
to public health and environment. '
16) Therefore, Municipal Corporation, Ludhiana is hereby directed to deposit an
amount of Rs. 3.60 crore - (Rs. Three Crore Sixty Lakh only) as Environmental
Compensation with the office of the Punjab Pollution Control Board within 15 days, from
the date of receipt of this order, failing which, the Board will be constrained to initiate
necessary action for recovery of the amount of Environmental Compensation by adopting
coercive measures.
17) Take notice that no further intimation or reminder will be issued by the
Board in this regard after the lapse of the stipulated period of 15 days. Environmental

Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana is directed*
compliance of directions issued in the case.

18) A copy of this order be supplied to all the concerned,

Doy EAN,
(Prof. (Dr.) Adarsh Pal Vi
Chairman

3.,
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Reglonal Office-111, Savitri Complex, Dholewal Chowk, Ludhiana

PPCB/RO-III/No. 362 Fi... Dated: ..19..11J2.5
To

The Commissioner,

Municipal Corporation,

Ludhlana
Sub: Imposition of Environmental compensation for violation of the

provisions of Environmental Laws upon Municipal Corporation,
Ludhiana for non-installation of CETPs for dairy complexes.

Ref: Board's letter no. 1523-24 dated 12.03.2025 and office order
no. 68 dated 10.03.2025.

It is brought In the kind notice of your good self that the Competent
Authority of the Board vide above referred letter had imposed the Environmental
Compensation (EC) of Rs. 3.60 Crore on Municipal Corporation, Ludhiana for violation
of the provisions of Environmental Laws for the period from 01.01.2021 to 30.06.2022
in the subject cited matter as per decision of personal hearing afforded by the
Chairman of the Board on 07.07.2022. The order of the EC was already conveyed to
the Municipal Corporation, Ludhiana vide above referred letter (copy enclosed),
however, till date same is not deposited with the Board.

It is therefore again requested to deposit the Environmental
Compensation of Rs. 3.60 crore to the Board, at the earliest please.

DA/- As above.
e ’(Envlronmgéh%w/nglnw

Endst. 20 Asf.ees Dated..l.‘ll.”.l.? S

A copy of above is forwarded to the Senior Environmental Engineer,
Punjab Pollution Control Board, Zonal Office-2, Ludhiana for information, please.

~

0 ( (/Envlronmenﬁi Engineer

UAe ygHE o 898 ¥ LiFE

PUNJAB POLLUTION CONTROL BOARD W Elfestyle for



—2c— Annexwe RAMH

i e \geE St 20 ~‘52I.iFE
S 4 PUNJAB POLLUTION CONTROL BOARD % Fonmant

A\1/4
Zonal Office-Il, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana
E-mail: seezo2ldhppcb@yahoo.com Ph No. 0161-2670141

No. PPCB/SEE/20-2/LDN/2025/8570- 9/ Rexd./speed post Dated 20 u/ZS‘

To

1. The Commissioner,
Municipal Corporation, Ludhlana.
(M/s ETP of capacity 3.75 MLD located at Tajpur Road, Ludhiana)

2. The Executive Engineer,
Punjab Water Supply and Sewerage Board

Ludhiana.

1. Notice to Issue directions u/s 33-A of the Water (Prevention & Control of Pollution)

Act, 1974 as amended in 1988,
2. Show cause notice for Imposition of Environmental Compensation for violation of

the provisions of the Water (Prevention & Control of Pollution) Act, 1974.

Subject:

Whereas, it Is mandatory on part of the local body/establishment to obtain consent to
establish and/or expansion of the establishment u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981.

And whereas, It Is also mandatory on part of the local body/establishment to obtain
consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 for
discharge of sewage or trade effluent into sewer or onto land or through any other mode of disposal
from its premises.
And whereas, it is also mandatory on the part of the local body/establishment to
provide adequate & appropriate effluent/sewage treatment and pollution control facilities to bring
down the concentration of various pollutants in the sewage or effluents being discharged from the
outlet being operated by the local body, within the permissible limits prescribed for such
establishments.
And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply &
Sewerage Board, Ludhiana (PWSSB) has constructed an ETP of capacity 3.75 MLD at Haibowal Dairy
Complex, Ludhiana for the treatment of waste water generated from the dairy units situated in the
complex.
And whereas, the Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) was
granted “Consent to Establish" NOC under Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 for the establishment of this plant and for the disposal of
treated effluent @ 3.75 MLD into Buddha Nallah, which had expired on 14.03.2024.

And whereas, the ETP was commissioned in June 2024. Recently some Industrial

ssociations have forwarded a video clip of an open drain containing untreated waste water of Haibowal
dairy complex falling into Buddha Nallah near Balloke Bridge to the Deputy Commissioner, Ludhiana and
the said video clip is also getting viral on social media. The Deputy Commissioner took serious view of
the matter and desired immediate remedial measures. Further this matter has been deliberated in
various meeting of the Buddha dariya.

And whereas, the ETP was visited by the officers of the Board on 02.09.2024 alongwith
the operators of the ETP and it was observed that most of the dairy units have not been connected with
the sewer network of the ETP by the concerned authorities, especially entire dairies situated at LHS of
Balloke road are yet to be connected with the ETP and presently waste water of these dairies Is
discharged into Buddha Nallah through an open drain. Further some RCC drains installed by the
department to shift the waste water of the dairy unit's upto the ETP are having openings into the
existing outlets/ drains falling into Buddha Nallah.

And whereas, the Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) has
provided bye pass arrangements with the conveyance system to bye-pass entire water into Buddha
Nallah before arriving into ETP for the treatment.

And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply &
Sewerage Board, Ludhlana (PWSSB) hav

2 e commissioned ETP without connecting all dairies with the
conveyance system and have Intentionally provided bye-pass arrangements with Its conveyance system
to bye-pass waste water Into Buddha Nallah before arrlving the same upto the ETP.

And whereas, earlier the Commissioner, Municipal Corporation, Ludhlana was given
personal hearing before the Chalrman of the Board on 07.07.2022 for delay In the construction work of

Pace 1 nfa
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ETPs of dairy units and the proceedings of the hearing were conveyed to the MCL vide Boards letter no.

5119 dated 04.08.2022. ' . '

And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply &
sewerage Board, Ludhiana (PWSSB) was violating.the provisions of the Water (Prevention & Control of
Pollution) Act, 1974. .

And whereas, notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended In 1988 was Issued to the Municipal Corporation, Ludhiana (MCL) &
Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) with an opportunity of personal hearing
before Chairman of the Board on 14,11.2024, wherein it was decidedas under:

1. The order for imposition of Environmental Compensation‘of Rs. 3.6 Crore be Issued Immediately.
Further, Environmental Engineer, Regional Office-3, Ludhlana calculate the Environmental
Compensation for the period of violation .. from 01.07.2021 to till date.

2. The Municipal Corporation authoritles shall guide all the dairy units to make the adequate
arrangement to separate the liquid waste and cow dung and ensure the compliance. The Municipal
Corporation authorities shall also make adequate mechanism by adopting decentralised approach to
lift the cow dung from each dairy and shall make adequate sclentific arrangement for disposal of the
cow dung. :

3. The Municipal Corporation authorities shall also explore the possibility of supplying the cow dung to
vendors engaged In the vermicomposting or any other environmentally sustainable practice. They
may also contact Mr. Ravi Gauba, AEE Punjab Pollution Control Board HQ-3, in case any technical
guidance Is required for the eco management of the cattle dung either through vermi-composting or

" through other environmentally sustainable practices. Pt

4. The Punjab Water Supply & Sewerage Board, Ludhlana shall ensure that all the dairy units are
connected with the ETP, immediately and the ETP Is operoted efficiently. The Punjab Water Supply &
Sewerage Board shall also coordinate with the Municipal Corporation authorities to overcome-any of
the issues pertalning to smooth operation of the ETP. . ..

5. The Environmental Engineer, Regional Office-3, Ludhlana shall visit the ETP, immediately after 15
days and submit report alongwith conclusive recommendations.

And whereas, the Municipal Corporation,.Ludhiana had not yet started lifting the cow
dung from the Halbowal Dairy complex and had not connected 'gll dairy units with CETP as effluent of
some dairles was being discharge into Buddha'Nallah through drains/ direct outlets.

And whereas, the Municipal Corporation, lLudhla‘r'm had started lifting of cow dung from
the Haibowal Dairy complex to M/s Agricaré! Organic: Fatms, Village Madhapura, Tehsil Jagraon,
Ludhiana but agreement with the firm was’'to be signed. The representative of the firm was
telephonically contacted and he informed that presently only 50-60 TPD cow dung was being lifted from
the complex. But the generation of cow dung( after deducting cow dung being managed at operational
CBG plant at complex) is about 250-300 TPD, hence only small quantity of cow dung was being managed
presently. Also, the Municipal Corporation, Ludhiana had not y',gi connected all the dairy units with the
CETP and thus, effluent of some of the dalry units was being discharged into the Buddha Nallah through
drains/ direct outlets. :

&, And whereas, the Municipal cOrporatlon, Ludhiana and Punjab Water Supply &

werage Board, Ludhiana was not complying with'the dqulons' of personal hearing dated 14.11.2024
and violating the provisions of the said Act, due to above sald reasons.

And whereas, the Environmental Compenisation of Rs. 3.6 Crore was imposed on the
Municipal Corporation, Ludhiana vide order no. 68 dated 10.03.2025.

And whereas, notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988 was issued to the _M'unlclpal Corporation, Ludhiana (MCL) &
Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) with an opportunity of personal hearing
before Chalrman of the Board on 28.03.2025, wherein It was decided that:

1. The Environmental compensation be imposed on the Municipal Corporation, Ludhiana w.e.f.
15.11.2024 to 28.03.2025 for deteriorating the environment.

2. The Environmental Engineer, Reglonal Office-3, Ludhiana shall calculate the Environmental
Compensatlon for the sald period and submit report. Environmental Compensation calculated by
Environmental Engineer, Reglonal Office-3, Ludhlana shall be sent to the EC verification committee
and thereafter separate orders for the Imposition of Environmental Compensation shall be Issued.

3. The Munlcipal Corporation Ludhlana shall deposit the Environmental Compensation already imposed
by the Board on it.

4. The Municipal Corporation Ludhlana shall ensure that all the cow dung generated from the dairy
units Is lifted and disposed of In an environmentally sound manner/vermicomposting by 30.04.2025.

5. The PWSSB shall connect all the drains of dalry units with the conveyance system of ETP of 3.75 MLD
capacity located at Halbowal, by 30.04.2025.

6. 11'h4e1 :«;}‘:;;;ned departments shall also comply with the decisions of the previous hearing dated
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7. The Environmental Engineer, Regional Office-3, Ludhiana shall visit the ETP, immediately after
30.04.2025 and submit report alongwith conclusive recommendations.

And whereas, to check the compliance of the decisions of the personal hearing, the

CETP of capacity 3.75 MLD was visited by officer of the Board on 03.06.2025 and it was observed as

under:-

1. The Municipal Corporation, Ludhiana has executed agreement with a private firm for lifting of cow
dung from the dairy complex but some of the dalrles are still discharging cow dung Into the
conveyance system of ETP or other illegal drains/ outlets maintained into Budha Nallah.

2. Huge quantity of cow dung was being recelved at the inlet of the ETP, which affects the working of
the ETP.

3. The Municipal Corporation, Ludhlana has not deposited the Environmental Compensation as
imposed upon it by the Board.

4, The Punjab Water Supply Sewerage Board has not yet connected all the dairles with the conveyance
system of the CETP l.e. dairy units situated on the left hand side of the Bachan Singh Marg while
moving toward Balloke Bridge

And whereas, a meeting along with a site visit to the Dairy Complex, Haibowal, under
the Chairmanship of Hon’ble Member of Parllament Sant Baba Balbir Singh Seechewal Ji, was taken on

13.08.2025 with the concerned departments. During visit, the following observations were made:-

1. Some dairies were discharging thelr wastewater and cow dung directly into sewer leading to STP
Balloke.

2. Manure pits had been constructed outside some dairies; however, the manure had not been
removed for a long time. A quantity of cow dung and wastewater had accumulated on the road
adjacent to the Buddha Darlya. This wastewater was originating from some dairies and was getting
accumulated on the road.

3. The housekeeping of the area was poor and unpleasant smell was also observed in the area.

And whereas, a complaint regarding illegal discharge of wastewater directly into the

Buddha Dariya from the 3.75 MLD ETP at the Dairy Complex, Halbowal, Ludhiana was received by the

Board on 14.10.2025.

And whereas, to verify the facts of the complaint, the site was visited by the officer of
the Board on 14.10.2025 and it has been reported as under:-

1. The wastewater being discharged was actually domestic sewage flowing from a storm sewer drain
due to a breakage in the MC sewer pipeline.

2. A large quantity of cow dung was still being received at the inlet of the ETP, which was adversely .

affecting its functioning.

3. The wastewater sample was also collected from the outlet of the ETP. As per the analysis results,
the concentration of various parameters Is pH = 7.5, TSS = 156 mg/l, TDS = 1445 mg/l, COD = 380
mg/l, BOD = 72 mg/I, Oil & Grease = 12 mg/I, T. coll (MPN/100 mL) = 790 & F. coli (MPN/100 mL) =
230, which are beyond the permissible limits as prescribed by the Board, which adversely affects the

l} quality of water of the Buddha Dariya. The Installed capacity of the ETP is 3.75 MLD but the ’

quantum of wastewater being received at the inlet of the ETP at the time of visit was about 4 to 5
MLD, which is causing overflow at the Inlet and affecting the overall performance of the ETP. The
flow meter at the outlet of ETP was not also working at the time of visit,

4. As per the record the average incoming flow at the inlet of ETP for the period 01.04.2025 to
31.10.2025 was around 6.78 MLD, which is above than the designed capacity.

And whereas, meanwhile, a survey of the Buddha Dariya was again conducted on
07.11.2025 by Hon’ble Member of Parliament Sant Baba Balbir Singh Seechewal Ji along with the
concerned departments and officer of the Board and following observations were made:-

1. Approximately 10-12 dairy units were still found discharging their wastewater directly into a sewage
pipeline near the slaughter house.

2. The Punjab Water Supply Sewerage Board has yet not connected all the dalries with the ETP. This
sewage pipeline leads to STP Balloke, which may affect its functioning.

3. Asignificant amount of wastewater and cow dung was found stagnated on the streets within the
Dairy Complex, Haibowal.

4. The Municipal Corporation, Ludhiana has executed agreement with a private firm for lifting of cow
dung from the dairy complex but some of the dalries are still discharging cow dung into the
conveyance system of ETP or other lllegal drains/ outlets maintained Into Budha Nallah.

5. The Municipal Corporation, Ludhiana has not deposited the Environmental Compensation as
imposed upon it by the Board, till date.

And whereas, the Hon'ble NGT based on the news Item dated 13.08.2025 regarding the
visit of Hon’ble Member of Parliament Sant Baba Balbir Singh Seechewal Ji at Halbowal dairy complex
has taken suo moto In the matter and has registered the Original Application no. 435 of 2025 and next
date of hearing Is fixed on 27.11.2025,

And whereas, the Municipal Corporation, Ludhlana and Punjab Water Supply &
Sewerage Board, Ludhiana are not complying with the decisions of personal hearing afforded to it on

Paca Anfa
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28.03.2025 and are still violating the provisions of the said Act, due to above said reasons.

And whereas, the matter was considered by the Competent Authority of the Board and
it has been decided to issue directions, as deemed fit so as to ensure protection and preservation of the
environment, u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 as
well as to impose Environmental Compensation on the concerned departments after affording an
opportunity of personal hearing to the responsible officers of the Municipal Corporation, Ludhlana and
Punjab Water Supply & Sewerage Board due to the above said violations and due to continuous non-
compliance of the directions given by the Board from time to time.

As such, you are, hereby, given an opportunity to file objections, If any, on the proposed
actions before the Chairperson of the Board on 27.11,.2025 at 11:30 AM In her office at Vatavaran
Bhawan, Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, falling which the proposed
action shall be taken or any other action deemed-fit in the matter will be taken without any further

notice/ opportunity.
< v,
1““‘1‘ 2w
°L For and on behalf of

Punjab Pollution Control Board

Endst. No. AST2 Dated 2_,7[“_’25_‘
A copy of the above is forwarded to the Environmental Engineef, Punjab Pollution

Control Board, Regional Office-3, Ludhiana for information & necessary action. He Is requested.to
inform the Municipal Corporation, Ludhlana (MCL) and Punjab Water Supply & Sewerage Board,
Ludhiana (PWSSB) regarding date and time of personal hearing and ensure the presence of
representative of Municipal Corporation, Ludhiana (MCL) and Punjab Water Supply & Sewerage

Board, Ludhlana (PWSSB) during the hearing.
(—f

7z
%“z,,, Iy
‘Vh For and on behalf of

Punjab Pollution Control Board
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Zonal Office-Il, E-648-B, Back Side CICU Office, Phase-5, Focal Polnt, Ludhiana
E-mail: seezo2ldhppcb@yahoo.com . Ph No. 0161-2670141
No. PPCB/SEE/20-2/LDH/2025/5°5087 88 Regd./speed post Dated ,'.Za/u/,qg‘
To
1. The Commissioner,
Municipal Corporation, Ludhlana.
(M/s ETP of capacity 2.25 MLD located at Tajpur Road, Ludhlana)
2. The Executive Engineer,
Punjab Water Supply and Sewerage Board
Ludhiana.
Subject: 1. Notice to issye directions u/s 33-A of the Water (anention & Control of Pollution)
Act, 1974 as amended in 1988.

2. Show cause notice for imposition of Environmental Compensation for violation of

the provisions of the Water (Prevention & Control of Pollution) Act, 1974,

Whereas, it is mandatory on part of the local body/establishment to obtain consent to
establish and/or expansion of the establishment u/s 25/26 of the Water (Prevention & Control of
Pollutlon) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981,

And whereas, it Is also mandatory on part of the local body/establishment to obtain
consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 for
discharge of sewage or trade effluent Into sewer or onto land or through any other mode of disposal
from its premises.

And whereas, it is also mandatory on the part of the. local body/establishment to
provide adequate & appropriate effluent/sewage treatment and pollution, control facilities. to bring
down the concentration of various pollutants in the sewage or effluents being discharged from ‘the

outlet béing operated by the local body, within the permissible limits prescrlbed for 'such -

" establishments.

And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply &

Sewerage Board, Ludhiana (PWSSB) has constructed an ETP of capacity 2.25 MLD at Tajpur Road, Dairy

' especially entlre dairies situated around B block of the ET, P. were yet to be. ‘conhecte: wlth the ETP,.

Complex, Ludhiana for the treatment of waste water generated from the dairy units sltuated in. the
complex.

granted "Consent to Establish" NOC under Water (Prevention & Control of Pollutlon) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 for the establishment of this plant and for the dlsposal of

“treated effluent @ 2.25 MLD into Buddha Nallah, whichhad explred on 17.11.2023,
&/ And whereas, the ETP was commlssloned ln June 2024 and the ETP was. vlsited by the .
fficer of the Board on 02.09.2024 alongwith the operators. of the ETP and it was ‘observed that most-of

the dairy units were not connected with the sewer network of the ETP by the concerned authorities,

Although the dalry units of this complex were connected wlth the conveyance dralns'of'ETP but’ these
drains were yet to be connected with the ETP.and presently. waste water of these’ drains was dlscharged'

into. Buddha Nallah through bye pass arrangements, Further some ‘RCC drains: installed by the: - -
department to shift the waste water of the dairy units upto the ETP were havlng openlngs Into the_ ‘.

existing outléts/ drains falling into Buddha Nallah,
And whereas, Punjab Water Supply & Sewerage- Board, Ludhjana (PWSSB) had provlded
bye pass arrangements with the convéyance System to bye-pass entire water into Buddha Nallah before

arriving into ETP for the treatment. Dairy units situated at LHS of VIJan Nagar pulll road were also to be

connected with the conveyance system of ETP. |,

And whereas, the Municipal Corporatlon, Ludhlana (MCL) & Punjab Water Supply &

Sewerage Board, Ludhiana (PWSSB) commlssloned ETP- withouit - connectlng all: dalrles with the

. conveyance system and lntentlonally provided. bye- pass arrangements wlth its conveyance system to.,

bye-pass waste water Into Buddhe Nallah before arrlvlng the same upto the ETP..

. , ‘And whereas, ‘earlier the COmmlssIoner, Municipal COrporatlon, tudhlana was glven‘f :
personal hearing.before the chairmars of the Board on 07, p7 2022 for delay in the !:onstructlon work of

ETPs of dairy units and the proceodlngs of. tha helrlng were conveved to the Munlclpal Corparatian,
Ludhiana (MCL) vide Boards letter no 5119 dated04 .08, 2022

Page10f3 .

And whereas, the Punjab Water Supply & Sewerage. Board, Ludhlana (PWSSB) was'
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And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply &
Sewerage Board, Ludhiana (PWSSB) was violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974,

And whereas, notice to issue directions u/s 33-A of the Water (Preventlon & Control of
Pollutuon) Act, 1974 as amended in 1988 was Issuéd to the Municipal Corporation, Ludhiana (MCL) &
Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) with an opportunity of personal hearing
before Chairman of the Board on 14.11.2024, wherein it was declded as under:

1. The order for imposition of Environmental Compensation of Rs. 3.6 Crore be Issued Immediately.
Further, Environmental Engineer, Regional Office-3, Ludhlana calculate the CEnvironmental
Compensation for the period of violation l.e. from 01.07.2021 to till date.

2. The Municipal Corporation authorities shall guide all the dairy units to make the adequate
arrangement to separate the liquid waste and cow dung and ensure the compliance. The Municipal
Corporation authorities shall also make adequate mechanism by adopting decentralised opproach to
lift the cow dung from each dairy and shall make adequate scientific arrangement for disposal of the
cow dung. The Municipal Corporation authoritles shall also explore the possibility of utilisation of
land for dumping of cow dung located on Tajpur Road .as requested in the Mission Tandrust Punjab's
project being carried by GNDU as a model system to manage cattle dung.

3. The Municipal Corporation authorities shall also explore the possibility of supplying the cow dung to
vendors engoged in the vermi-composting or any other énvironmentally sustainable practice. They
may also contact Mr. Ravi Gauba, AEE Punjob Pollution Control Board HQ-3, In case any technical
guidance Is required for the eco management of the cattle dung either through vermi-composting or
through other environmentally sustainable pr‘actlces

4. The Punjab Water Supply & Sewerage Boord, Ludhiana sholl ensure that all the dalry units are
connected with the ETP, Iimmedilately and the ETP Is operated efficiently. The Punjab Water Supply &
Sewerage Board shall also coordinate with the Municipal Corporation authorities to overcome any of
the issues pertaining to smooth operation of the ETP.

5. The Environmental Engineer, Reglonal Office-3, Ludhiana shall visit the ETP, immediately after 15
days and submit report alongwith conclusive recommendations.

And whereas, the Municipal Corporation, Ludhlana had not yet started lifting the cow
dung from the Tajpur Dairy complex and had not connected all dalry units with CETP as effluent of some
dairies was being discharge into Buddha Nallah through drains/ direct outlets.

And whereas, the Municipal Corporation, Ludhlana and Punjab Water Supply &

Sewerage Board, Ludhiana was not complying with the decisions of personal hearing dated 14.11.2024

and still violating the provisions of the said Act, due to above said reasons.

And whereas, the Environmental Compensation of Rs. 3.6 Crore was imposed on the
Municipal Corporation, Ludhiana vide order no. 68 dated 10.03.2025.

‘And whereas, accordingly, notice to issue directions u/s 33-A of the Water (Preventlon

Control of Pollution) Act, 1974 as amended in 1988 was issued to the Municipal Corporation, Ludhiana

(MCL) & Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) with an opportunity of personal

hearing before Chairman of the Board on 18.03.2025 postponed to 28.03.2025, wherein it was decided

that:

1. The Environmental compensation be imposed on the Muynicipal Corporation, Ludhlana w.e.f.
15.11.2024 to 28.03.2025 for deteriorating the environment.

2. The Environmental Engineer, Regional Office-3, Ludhiana shall calculate the Environmental
Compensation for the said period and submit report. Environmental Compensation calculated by
Environmental Engineer, Regional Office-3, Ludhiana shall be sent to the EC verification committee
and thereafter separate orders for the Imposition of Environmental Compensation shall be Issued.

3. The Municipal Corporation Ludhiana shall deposit the Environmental Compensation already imposed
by the Board on it.

4. TheMunicipal Corporation Ludhlana shall ensure that all the cow dung generated from the dairy
units Is lifted and disposed of In an environmentally sound manner/vermicomposting by 30.04.2025.

5. The PWsSBshall connect all the drains of dairy units with the conveyance system of ETP of 2.25 MLD
capacity located at Tajpur Road, by 30.04.2025.

6. The concerned departments shall also comply with the decisions of the previous hearing dated
14.11.2024.

7. The Environmental Engineer, Regional Office-3, Ludhiana shall visit the ETP, immediately after
30.04.2025 and submit report alongwith conclusive recommendations.

And whereas, the ETP was visited by the ofﬂcer of the Board on 14.10.2025 and it has

* been reported as under:-

4. The ETP was in operation duﬂns visit,

‘2. A large quantity of cow dung was still. being recelved at the Inlet of the ETP which was adversely

affectlng its functlonln& Big heap of dung was also observed near the screening chamber.

3. The wastewater sample was also collected from the outlet' ofthe ETP. As per the analysls results, the -

concentratlon of vadous parameters is pH = 7.2, 'rss 605 mg/l, , = 910mg/I, COD = 2600 mg/l,
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BOD = 1014 mg/l, Oll & Grease = 54 mg/l, T. coll (MPN/100 mL) = 2,40,00,000 & F. coll (MPN/100
mL) = 1,30,00,000. The values of parameters i.e. TSS, BOD, COD, O &G, T. coll and F. coll are beyond
the permissible limits as prescribed by the Board, which adversely affects the quality of water of the
Buddha Dariya. The Installed capacity of the ETP is 2,25 MLD but the quantum of wastewater being
received at the inlet of the ETP at the time of visit was about 05 MLD, which Is causing overflow at
the Inlet and affecting the overall performance of the ETP. The flow meter at the outlet of ETP was
not also working at the time of visit.

4. As per the record the average incoming flow at the Inlet of ETP was around 3 MLD, which Is above
than the designed capacity.

5. The Municipal Corporation, Ludhlana has executed agreement with a private firm for lifting of cow
dung from the dairy complex but some of the dairies are still discharging cow dung into the
conveyance system of ETP due to which large quantity of cow dung Is being received at the Inlet of
the ETP, Tajpur road, Dairy complex.

6. The Municipal Corporation, Ludhiana has not deposited the Environmental Compensation as
Imposed upon it by the Board, till date.

And whereas, the Hon'ble NGT based on the news item dated 13.08.2025 regarding the
visit of Hon’ble Member of Parllament Sant Baba Balbir Singh Seechewal Ji at Halbowal dairy complex
has taken suo moto In the matter and has registered the Original Application no. 435 of 2025 and next
date of hearing is fixed on 27.11.2025.

And whereas, the Municipal Corporation, Ludhiana and Punjab Water Supply &
Sewerage Board, Ludhiana are not complying with the decisions of personal hearing afforded to it on
28.03.2025 and are still violating the provisions of the said Act, due to above said reasons.

And whereas, the matter was considered by the Competent Authority of the Board and
it has been decided to Issue directions, as deemed fit so as to ensure protection and preservation of the
environment, u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 as
well as to impose Environmental Compensation on the concerned departments after affording an
opportunity of personal hearing to the responsible officers of the Municipal Corporation, Ludhiana and
Punjab Water Supply & Sewerage Board due to the above said violations and due to continuous non-
compliance of the directions given by the Board from time to time. )

As such, you are, hereby, given an opportunity to file objections, if any, on the proposed
actions before the Chairperson of the Board on 27.11.2025 at 11:30 AM in her office at Vatavaran
Bhawan, Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, failing which the proposed
action shall be taken or any other action deemed fit in the matter will be taken without any further

notice/ opportunity.
—

N ;ilul'u -
L For and on behalf of
Punjab Pollution Con._tr_gl Board

Endst. No. S5PT_ Dated Zai[., |2k
A copy of the above is forwarded to the Environmental Engineef, Punjab Pollution

Control Board, Regional Office-3, Ludhiana for information & necessary action. He Is requested to
inform the Municipal Corporation, Ludhiana (MCL) and Punjab Water Supply & Sewerage Board,
Ludhiana (PWSSB) regarding date and time of personal hearing and ensure the presence of
representative of Municipal Corporation, Ludhiana (MCL) and Punjab Water Supply & Sewerage
Board, Ludhiana (PWSSB) during the hearing.

¥ {o/llh/

- "L For and on behalf of
Punjab Pollution Control Board
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VAKALATNAMA

BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 4 2

0.A. NO. 435/2025
Inre:

Ludhiana: Dairy Waste destroying STPs says Seechewal" appearing in The Hindustan Times dated 14.08.2025. (Suo Moto)
Applicant

S

The above-named authorized representative of the Punjab Pollution Control Board.............. do hereby appont

AT AT T T 0 A A 2 1 L ST Y A A R

DIWAN ADVOCATES
Office: A-450-LGF & B-2, Defence Colony,
New Delhi-110024
Email; service@diwanadvocates.com
Tel No.+91 11 41046363 / 62
Mob:8076293778

(herein after called the advocate/s) to be my/our Advocate in the above noted case authorize him:
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried or

heard and also in the appellate court, including High Court subject to payment of fee separately for each court by
me/us.

B M 0 T O R R
LR

o L To sign, file, verify and present pleadings, appeals, cross objections or petition for executions review, revision,
“ withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for
the prosecution of the said case in all its stages subject to payment of Fee for each stages.
To file and take back documents, to admit and/or deny the documents of opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching
or in any manner relating to the said case. To take execution proceedings.
To deposit, draw and receive money, cheques, cash and grant receipt thereof and to do all other acts and things which
| may be necessary to be done for the progress and in the course of the prosecution of the said case.
| To appoint or instruct any other legal practitioner authorizing him to exercise the power and authority hereby
" conferred on the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.
And I/we the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitutes in the
""" matter as my/our own acts, as if done by me/us to all intents and purposes.
And I/we undertake that I/we or my/our duly authorized agent would appear in court on all hearings and will inform
the Advocate for appearance when the case is called.
And I/We undersigned do hereby agree not to hold the Advocate or his substitute responsible for the result of the said
case. The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain
for himself.
And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid
to the advocate remains unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is
paid up. The Fee settled is only for the above case and above court. /'We hereby agree that once the fee is paid, /'We
will not be entitled for the return of the same in any case whatsoever and if the case prolongs for mare that three years
the original fee shall be paid again by me/us.
IN WITNESS WHEREOF I/We do hereunto set my/our hands to these presents the contents of which have been
understood by me/us on this wee 2204 day of..November , 2025

Accepted subjects to the terms of the fees.

AR AL

NCT OF DELHI COURT FEE
DLCT2850197GZS‘5M

ADVOCATE’'S

DR. FARRUKH KHAN- D/616/07

CHANGHEZ KHAN- D/1791A/07

PRERNA KAPOOR-D/1566/04

KARAN SINGH D/5514/20 Envifonmental Engineer

Punjab Poliution Control Boart

regRiRGE e
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